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{Shri T. T. Krishnamachari})
the villages is dependent on several
other factors. I do not think it would
really benefit the public by reducing
the duty on oil.

That brings me to tea and coffee.
Both these items affect [argely the
urban population who are vocal. It is
easy to get persons to join a hartal
if a tea shop has added one anna or
six naya paisa for a cup of tea. I
realise the incidence of duty here is
fractional so far as tea is concerned,
and not very much so far as coffee
is concerned. The total return that
we get out of this is Rs. 325 lakhs.
Still, there is the large urban popula-
tion which is amenable to the influ-
ence of my friend the Leader of the
Communist Group.

Shri S. A. Dange (Bombay City-
Central): You had it in Calcutta yes-
terday.

Shri T. T. Krishnamachari: My hon.
friend just says, what can I do. We
had it in Calcutta. You can have a
hartal in any place. If any non-
compliance with a hartal is followed
by consequences which are far more
serious than following a hartal, if my
hon. friend thinks that we do not
know about it, I think he does less
than justice even to the meagre intel-
ligence that I possess.

This year, there has been a record
crop in coffee. I am told that it is
over 40,000 tons. It used to be 27, 28
or 29,000 tons until I was in charge of
that portfolio. I envy my hon. col-
league that coffee has spurted up.
Even in tea, the hon. Member men-
tioned that the supply is slightly
above normal. Therefore, Govern-
ment have decided to withdraw en-
tirely the increases proposed in the
rates of excise duty on coffee and tea
and I hope hon. Members and their
friends will not pay anything more
for their cups of coffee and tea. ,

The net effect of these changes will
be that the yield of the proposals
made in the budget will be reduced
br not an insignificant sum of Rs. 578
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lakhs on an annual basis and Rs. 805
lakhs for the current year. Where-
from should I get the money, I shall
wait for hon. Members to tell me.

I am very grateful to hon. Members
for having listened to me with great
patience. 1 hope they will appreciate
that the Government is not altogether
un-responsive to public sentiment ex-
pressed both in the House and outside.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL

Mr. Speaker: Now, Shri A. P, Jain.
1 see hon. Members going out of the
House.

As soon as one particular item of
work is over, hon. Members may leave
one after another if they chose to do
so, in a queue. (Laughter) This is
not a matter for laughter. As soon
as one item of work is over, this
House converts itself, I do not want
to say, into a market place. This is
not the way to behave. Hon. Mem-
bers come and sit one after another.
Let them go one after another in a
queue. Why should they all run in
pell mell. It interferes seriously with
the other work. If anybody sees this,
he will take us to task for behaving
like this. I appeal to hon. Members,
gently, one after another, they may
leave the place without causing dis-
turbance so that immediately the next
item of work may be taken up.

The Minister of Food and Agricul-
ture (Shri A, P. Jain): I beg to move:

“That the Bill further to amend
the Essential Commodities Act,
1955 be taken into consideration.”

I am thankful to you for finding
time to enable me to move this Bill
through the various stages. This Bill
is an important one, although a short
one. It embodies in itself the keen
desire of the hon. Members of this
House to control the prices. The
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scheme of the Bjll is that if the Gow-
ernment comes to the conclusion that
the prices are going upwards, or
there is undue hoarding, Government
shall have the power to issue & noti-
fication which shall vest the Govern-
ment with some special powers This
notification will hold good only for a
period of three months because this
provisien is meant to be in the nature
of an emergency measure Even as
the law stands at present, Govern-
ment have the power to requisition
stocks under section 2 of the Act, but
under the existing law, the Gowvern-
ment has to pay the price prevailing
on the date of the acqusition It 1s
obvious that a person who hoards
stocks with a view to earn more profit
by rsing prices stands to benefit if
he 18 given compensation at the rates
or prices prevailing on the date of
acquisition This Bill proposes to
amend that state of affairs As soon
as a notification 1s published, the com-
pensation will be payable firstly at
the rates agreed upon, secondly at
rates with reference to the controlled
prices and thirdly not at the rates
prevailing on the date of the acquis-
tion of the stock, but at the average
market rate prevailing in the locality
during a period of three months im-
mediately preceding the date of the
notification The result would be that
the hoarder will be deprived of the
undue benefit which he wants to de-
rive from his anti-social activities
This price will be worked out by an
officer of the Government who will
be invested with that power, and the
prices so worked out shall be final
They shall not be questioned 1n a
court of law 1 beheve that this
power will enable the Government to
check the upward trend of prices to-
gether with certain other measures
which Government proposes to take

I want to make a few things clear
It 15 not our intention to touch the
small trader, nor 1s it our intention
tc touch the farmer We propose to
confine our operations so as to prevent
this hoarding by the large stockists
There 15 ample evidence to show that
the large stockists are hoarding con-
siderable quantities of foodgrains
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with a view to make profits from the
rising prices I also want to make 1t
clear that the main emergency for
bringing forward this measure i1s the
rise in the price of foodgrains, and
for the time being until the situation
takes 2 new turn we propose to con-
fine our operations to foodgrains It
1S not my intention to cause any panic
or any major disturbance in the dis-
tributive machinery, for I am not one
of those who believes that coal re-
mains coal and potato remains potato
when 1t passes through a trade channel
The trade plays an important
role 1n the distributive system of
the society, I would be rather
chary to invoke the provisions of
this law unless 1 am compelled to
do so, but if a situation arises war-
ranting 1t, I shall be prepared to go
the whole hog, full steam, with the
powers that are vested in Govern-
ment 1 hope that the trade will take
a2 lesson and will, of 1ts own accord,
manipulate things in a manner that
may help society and ensure a regular
flow of the commodities 1n the mar-
ket They should function n the
mterests of the consumer and not
merely for the purpose of making pro
fit I believe that this Bill has a
large measure of support from the
various sections of this House, ahd 1
commend the Bill for the considera-
tion of the House

Shri Bharucha
rose

Mr Speaker Let me place the
motion before the House first

Motion moved
‘That the Bill further to amend
the Essential Commodities Act

1955 be taken into considera-
tion”

(East Khandesh)

I have 1eceived notice of an amend-
ment by Shr1 Tahir for referring the
Bill to a Select Commitftee Is he
here?” He 18 not here Therefore, it
will not be moved

The motion 13 now before the House
Any hon Members who want to
speak?

Some Hon. Membersrose



3251  Esmential Commodities 31 MAY 1957

Mr. Spesker: Shr1 V Raju

Shri V. Raju (Visakhapatnam) Mr
Speaker, Sir

Mr. Speaker: Does Shr1 Dange want
to speak?”

Shri V. Raju: I have no objection
1if he would hike to speak

Mr. Speaker: Yes, Shrn Dange

Shri S. A. Dange (Bombay City-
Central) I want to raise only one
point and that 1s the question of prices
that would be agreed upon and paid
to the holder of the stocks

It 1s already admitted that a lot of
speculative hoarding has taken place
In fact, 1t 1s not of very recent origin
If 1 am right, last year also mention
was made I think the former Finance
Minister speaking an advances by
banks had stated that advances were
taking place on account of speculative
hoarding m many lines one of the lines
berag also food, and therefore he was
taking financial measures with regard
to the bank rate 1in order to check the
hoarding It 1s known that that type
of action has not helped us m stopping
speculative advances which lead to
hoarding So, 1t 1s good that the Gov-
ernment has come forward with a Bill
which will take hold of these stocks
which are being held from social sup-
ply by motives of making speculative
profit So, 1 principle, of course, I
support the Bill There 1s no question
of my opposing the Bill at all

I only want to find out from the Min-
ister how this average price of three
months will help the Government to
get hold of stocks at reasonable prices
and not at speculative prices That 1s
my difficulty It may be that you may
take an average of three months and
thereby get the stocks, but then you
will be subsidising the hoarder’s price,
and though you may succeed 1n getting
the stocks, yet your subsidy to the
hoarder would be so high that your
financial position may become  very
precarious

For example, I wish to draw his
attention to the price range of two
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commodities I have not got the latest
figures from the Reserve Bank Bulle-
tin I could not get access to the guot-
ed rates on the Hapur mandi or by the
Gram Merchants’ Assiciation in Bom-
bay I think there is a representative
of the Graran Merchants’ Association or
that trade in this House on the Con-
gress side He could certainly en
lighten us better on this point, because
1t 1s no question of controversy It 1s
a question of how to arrive at a method
of getting at the stocks in such a way
that we do not subsidise the hoarder’s
price

1% hrs.

Now, I shall take the price of a typ:-
cal commodity like rice, and show
what the curve of rise m the price has
been, from January, 1956 to March,
1957 The price of rice m January,
1956 was 449 based upon 100 for 1939
From 449 1t started jumping, until last
December 1t was 596 which means a
rise of more than a hundred points In
January, 1957, it jumped to 562 So,
from 449 1n January, 1956, it has jump-
ed to 562 1n January, 1957 Such a
tremendous rise 1s shown 1 the price
of rice

In February, 1957, 1t jumped to 607,
4 jJump of more than 40 points From
607, 1t has gone up, according to the
March quotation 1in the Reserve Bank
Bulletin to 610 I am taking these
figures as they are reproduced in the
ssue of Commerce dated 18th May,
1957

So, 1f you base vourself on the price
during the last three months and go
to the market to get stocks, say, in
June, and if the price 1s hovering round
610, then over and above the 562 of
January, you will be paymg a price
which will be about 50 to 60 pownts
higher than what should have been the
proper rate, though, I do not think
that 562 1s the proper rate I do not
also make an assertion that 449 is the
exact rate, because these rates, of
course, are not related to the cost of
production of the peasant These
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rates are the rates in the market Be-
tween these rates and what the pea-
saat gets, there 18 a big margin  We
need not discuss that now, and every-
body accepts that as a fact How much
the margin is 13 another thing But
we know that the peasant does not get
these prices It is the trader or the
middlemen or the landlord and in some
cases a highly rich tenant who stil
gets some rent in kind,—though 1t 15
not really on a large scale at present,
because rents have been converted into
money—who gets these prices So, this
18 the price of the trade, and this 1s
the price m the market

When there 1s a jump from 449 to
610, would it be really a just legislation
if we say that m order to get these
speculative hoards from the merchant,
we should allow them the average of
these three months, durmg which
period they have put up the rates by
more or less 150 or 160 points® Of
course, I do not know how Government
would get at the hoards by paying a
price of 470 or even 550 powmnts It 1s
for Government to think over and then
revise the means But what I would
like to pomnt out 1s that if you take
the average of these three months, if
you take 1t as 1t 1s today; 1t would
amount to a subsidy to the hoarder and
and the speculator on the grain mar
ket What 1s the solution to this pro-
blem?

I have quoted the rice price Now,
I shall quote the price of a coarse
grain which 1s in short supply You
will find that curiously enough, the
price of rice, which has gone up 1n
production according to the Minstry
and the supplies of which are easier
has risen faster than even the price of
lowar which 1s a coarse grain Here,
we had the statement that the coarse
8:uin production had gone down, and,
therefore, there was a crisis 1n the food
market The price of jowar was 191
points m January, 1956, 1t has jumped
up to 229 in 1957, which means a rise
of more or less 50 points So, that 1s
also subject to rise m prices But the
brice of this coarse gram which 18 1n
short supply has more or less risen in
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sympathy with rice, and rice 13 jump-
ing at a faster rate

I would like the Minuster to consider
this question, namely whether we can-
not avoid paying the average price
during these three months, 1n order tu
get the stocks, which would amouat
to subsidising at the hoarder’s price
I would like him to examine whether
we cannot get the gram supply at the
normal market rate and not at the
rate in the speculative market That
1s my suggestion, and I hope that some
provision will be made 1n this Bill to
solve this problem

Mr Speaker: Only one amendment
had been tabled, and that was by
Shr1 Mohammed Tahir, for referping
this Bill to a Select Committee So, I
read out his name, after formally
placing the motion before the House

expected any other Member also,
who had tabled similar amendments,
to rise In his seat

Shr1 Mohamed Imam has now sent
me a notice that he has also got a:
amendment in his name Notice of
this amendment was received today at
12 NooN It reads

“That the Bill be circulated for
the purpose of eliciting opinion
and the opinion of the State Gov-
ernments thereon by thé 15th
June 1857”

I am prepared to waive notice, because
this Bill was introduced only yeste:
day So, I shall not stand on forma-
lities 1n this matter, and I shall give
ample opportunity to hon Membe1s
But I did not see Shr1 Mohamed Imam
11se 1n his seat even

Shn Mohamed Imam (Chitaldrug)
My name was not called and, there-
fore, I did not stand You called only
Shr1 Mohammed Tahir

Mr. Speakerr Anyhow, I shall
waive notice I shall allow the hon
Member to move this motion for cir-
culation He can speak also on buth
the original motion and the motion for
¢ reulation
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Betore I call upon Shri V. Raju, 1
shall allow this amendment also to be
moved I shall give an opportunity
to the mover of this amendment lo
speak later on both the amendment
and the onginal motion before the
House I shall give him time 1n due
course

Pandit Thakur Das Bhargava
(Hhssar) May I take 1t that notice shall
be waived 1n respect of all the amend-
ments of which notice has been given
today, because the motion has been
moved only today”

Mr. Speaker: I would not raise any
objection, and I shall waive notice 1
shall accept notice of all the amend-
ments that have been tabled even to-
day, and allow discussion on them
after allowing them to be moved

Shri Mohamed Imam: I beg to
move

“That the Bill be circulated for
the purpose of ehciing opinion
and the opinion of the State Gov-
ernments thereon by the 15th
June, 1857"

Mr. Speaker Amendment moved

‘That the Bill be circulated for
the purpose of ehciting opinion
and the opinion of the State Gov-
ernments thereon by the 15th June,
1957 "

Shri V. Raju: It was with an cle-
ment of surprise that I saw that tnis
Bill was being 1ntroduced m thas
House One of the main reasons given
for the introduction of this Bill was
that a Cabinet meeting had deaded
that this piece of legislation be mtiro-
duced, because the situation m the
country had begun to deteriorate
badly, th#® food stockists were hoard-
ing foodgrains, and that conditions
were developing m such a manner that
if Government did not take action im-
mediately, a very ugly situation may
be created in the country You? Sir,
had also mentioned that the impor-
tance of this Bill was such that if this
House did not take it up today, Gov-
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ernment would have been gbliged to
issue an ordinance, because the matter
was 80 important and urgent,

I am in complete agreement with this
view point that this question iz very
mmportant But I fail to understand
two things. The first is whether this
Bill as such would achieve the objec-
tive that Government are having in
view The second is whether a sepa-
rate and a more comprehensive Bill
18 not neoessary to bring completely
under ¢ontrol the question of food pro-
duction and also the hoarding of food-
grams that 1s taking place throughout
the country

On the 14th May, the Food Minister
had made a statement on the food
situation As you know, many hon
Members in the Opposition had felt
that the situation in the country was
deteriorating, that in Bihar, UP West
Bengal etc famine conditions had
arisen, and that Government should,
therefore, take very firm and expedi-
tious action

However, 1n his statement which was
made 1n this House on the 14th May,
and in the course of the debate on the
President’s Address, we were inforined
that generally the food situation had
not deteriorated to that extent, that
production had gone up to 54° 8 million
tons—that 1s, all cereals puc together
—and that there has been a rise of
over 11 milhion tons during the last
five years which synchromised wath
the First Five Year Plan period. There-
fore, 1t 15 not a question of there not
being sufficient food stocks 1in the
country, but a question of the prices
that are going up Hence the attempt
that is being made 18 to control prices
If that 1s the case, I find that the Bill
by 1itself would be of very Llttle use
It 18 a question of the people not
having the necessary purchasing power
to buy food, and as such, Government
should develop some system vunder
which foodgrains can be released to
the consuming public

My hon friend, the Leader of the
Opposition Shri 8. A Dange, had said
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one must first be absolutely clear in
one's mind as to at what point these
food supplies are today accumulating,
and if so, what action Government is
taking in the rural areas to corner or
get hold of these stocks. Government
is very keen to inform us, and has
given us many statistics; over 220,000
villages have come under the Com-
munity projects. Now, a vast amount of
of money 18 being pumped into the
rural side. Food production has been
going up and it is my submussion that
a new type of middleman 1s today
developing m the country. He 1s qot
the traditional stockist who buys food-
grains for the purpose of trading But
smaller agriculturists are today coming
into the fleld They have got addition-
al prosperity in their hands The
cheap money policy that Government
has put through, the money that 1s
given to them in terms of short-term
loans, m terms of co-operative finance
loans that are being handed over to
the farmers, and also the money that
15 being put in through the National
Extension Schemes and the Community
Projects—all these allow a type of
farmer to develop who previously did
not hold on to his stocks.

I come from a rural State—Aadhra
Pradesh. During the course of one of
the answers, 1 think the Food Mmister
gave figures about loans having been
given to peasants in Krishna and Goda-
vari districts—1 forget the exact
amount of loans that were given, But
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there is an example whers on the one
side, the peasants are being given
ample and adequate loans by Govern-
ment....

Sahdar Igbal Singh: (Ferozepur):
Only 9 per cent. loans are given from
co-operative societias throughout india.

Shri V. Raju: That may be so. Iam
giving a particular instance. I am re-
ferring to the ble dose that is being
given 1n these fnstances. On the ome
haend, Government is developing Com-
munity Projects. So to that extent,
improved implements, better seed ete.
are automatically going to these Com-
munity Development areas. On the
other, the self-same peasantty is
being given losns. Suppose previous-
ly a peasant owning 25 or 30 acres of
land could stock foodgrains; today a
smaller peasant owning 8, 10 or 15
acres could also stock foodgrains So
between the harvest time, say, Jan-
uary, and the monsoon period, say,
July or August, the smaller peasant is
today holding stocks which are not
gomg into the hands of the stockists.

Therefore, to get hold of these
hoarded gramns—] won't use the word
‘hoarded’ because, after all, a man
owning 5 or 10 acres does not hoard
it; he keeps 1t for marginal profit five
or six months later—no attempt can
be made, unless Government makes up
its mind to entvisage a fundamental
policy regarding these Community
Development projects and generally its
attitude to rural credit facilities to
these peasants

14-15 hrs.
[Mr. DrrutY-SeEAKER tn the Chair)

In the proces of money being lent
out to the peasantry, it 1s at that point
that, I believe, some attempt should
be made to collect grain in terms of
these projects Also this huge amount
of money that is being pumped into the
rural areas is crystallising itself at
some pownt in the present land tenure
system.

Th'erdore, I cannot see any possibi-
Ity of this legislation being able to
solve the problem because in years to
come, more and more money is going
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to be pumped into the economy. It
does not matter whether it is being
pumped into the heavy industry sec-
tion or even into oonsumer industries
But as it 13, we know, and the Finance
Minister has informed us, that he 1is
not going to develop consumer indus-
tries; he 1s going into the heavy indus-
try fleld That means to that extent,
money will become cheaper, but there
will be no outlet for absorption of
this vast and huge circulation that is
going to be there in the country.

As such, Government has to make up
its mind fundamentally as to what its
attitude 1s gomng to be towards the
basic structure of the agricultural
economy I am not going to delve—
comung from the Opposition, 1 may
have a tendency to do so—into the
question of the farming section in rela-
tion to the ruling Party I know that
this upper middle peasant today 1s the
backbone of the Congress Party I do
not want to go into that

Therefore, 1t would be rather diffi-
cult, at least i(n my State, if we went
back to a sheer policy of procurement
Let me be absolutely clear in my mind.
The gap between the common man's
purchase price, the capacity of the
common man to buy food, and the cost
at which Government will procure
either for stock or for sale to him at
ordinary prices will be so great and
will begin to grow from year to yeal
that 1 beheve Government has to
tackle this 1ssue here and now. It is
perfectly clear that this i1s only the
beginning and withm a year or two,
the problem would be aggravated

Therefore, I would suggest a two-
fold policy. It is a policy of rational
procurement that Government must
evolve From all Community and
National Extension areas, whercvel
Government pours in money to develop
agrarian economy, a grain levy shpuld
be 1atroduced on the larger peasantry
I am not suggesting a quick manner or
method of doing it A rational ap-
proach may be there. It may apply to
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holdings over §, 10 or 18 acres; that i¢
for adequate consideration. But grain
levies towards the building of central
grain stocks should be enforced in the
Community and National Extension
scheme areas.

Secondly, in such areas Governmment
should desist from giving other forms
of rural credit There should be only
one rural credit when a particular area
1s being developed This will help to
lessen what I would call the incidence
of agricultural inflation that is taking
place 1 these areas If the second
form of rural credit was given to
other areas where Community Project
and National Extension schemes were
not taking place, a certain deflnite in-
centive would be there for those areas
to increase their food production also

In this manner, Government could
spread out the scope of expenditure
that 1s taking place m the country 1
have nothing more to add except to
say that I wish Government would
take this as only a temporary measure
and would come forward with a strong,
definite and more comprehensive legis-
lation, because the famine that 1s now
growing., whether 1t be a price fammne
or a food famine—and I believe1t is as
much a price famiae as a food famine
—if it 18 to be bridged completely,
then, the sooner the Government
accepis a policy of rational procure-
ment or a rationale for some sort of
rationing ot foodgrains at least m the
cities, the better 1t will be Otherwise,
yu will find the gap will begin to deve-
lop 1 do not know 1if a partial ration-
ing policy also would not be suitable a
the moment [ think 1t would be
highly suitable to this extent that the
cities and centres of industrial produc-
tion may be supplied with cheaper and
better foodstuffs

Several Hon. Members rose—

Mr. Deputy-Speaker: Before we pro-
ceed further we will have to be clear
about how much tune we will spend
on the general discussion and how
much time on the clause-by-clause
consideration.
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Shrl. Mokinddin (Secunderabad):

Only 15 minutes need be given to the

clauses,

Mr. Deputy-Speaker: There are
20 many amendments, Perhaps, the
hon, Members might like to move
them. It will take 15 minutes merely
10 read them.

8Shri Mohiuddin: The hon. Members
may not like to move all of them.

Mr. Deputy-Speaker: If the hon.
Members want to move they must have
the time. Therefore, some tirve must

be allotted for clause by clause consi-
deration.

We have today approved of the re-
-commendations of the Business Advi-
sory Committee that 3 hours should be
allowed. Of course, there is the dis-
<retion with the Chair that it can ex-
tend by another half on hour or so.
But, now, we must have a clear idea
about the time, whether it is 2 hours
and 1 hour or 24 hours and half an
hour.

Pandit Thakur Das Bhargava: Four
hours may be taken, 2 hours for the
general discussion and 2 hours for the
amendments, because there are about
32 to 35 amendments and they have
‘to be gone through.

Mr. Deputy-Speaker: It the House
so desires, I have no objection. If it
is the desire of the House that the time
should be extended by an hour I am
prepared to sit. Then, we have 4 hours
and it may be divided into 2 hours and
2 hours.

Several Hon. Members: Two and
a half hours and 14 hours.

Shri Radhelal Vyas (Ujjain): The
hon. Speaker said that those who have
tabled the amendment will speak on
the main Bill as well as their amend-
ments,

Mr. Deputy-Speaker: That would
mean that I should call only those
who have sent in amendment and not
others.

Shri C. K. Bhattacharyya (West
Dinajpur): Could we not go straight
into the discussion clause by clause?

That would shorten the peried of dis-
cussion and quicken the decision,

Mr. Deputy-Speaker: That would
not be liked by others. .

Shri M. R. Masani: (Ranchi-Rast)):
1 do not wish to take very much time.
There is only one point to which I
would draw attention. That point is
one which really is not an essential
part of the Bill but has somehow crept
into the Bill and I hope it will find its
way out. I refer to the last two lines
of this Bill which read:

“and the average market rate so
determined shall be final and shall
not be called in question in any
court.”

When this Bill was first circulated
yesterday, I drew the attention of one
of my senior colleagues from the ruling
party to it and he said that this has
become a bad habit. Well, if it has
become a bad habit of ousting the
jurisdiction of the courts of law in this
country, I would urge that this House
tries to stop from getting into this bad
habit or allowing Government to persu-
ade them todoso. There is noreason I
can at all discern why in interpreting
this particular market price, the aver-
age of the last three months, this parti-
cular ouster of the jurisdiction of the
courts should be resorted to.

In the original Act, as it now stands,
there are 3 particular ways prescribed
in which the price can be fixed! (i)
where there is an agreed price, (ii)
where ere is controlled price
and (iii) where there is neither
(i) or (ii), a price calculated at
the market rate prevailing in the
locality on the date of sale. But in the
original Act as it stood there is no
suggestion that the courts shall be ex-
cluded from considering whether -the
price prevailing—the market rate pre-
vailing—in the locality on the date of
sale should not be gone into if a person
feels that the price has not been pro-
perly, ascertained. It would be
open to the stockist, whosoever
he may be, may be a farmer, may
be a small trader or may be a big
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trader There is nothing in this Bill
that restricts it to big hoarders We
have an assurance of the hon. Minister
~we are happy to have that but thus
Act will be on the statute-book and it
may be implemented 10 years hence
or 13 years hence by somebody 1n
effice in different circumstances Are
we going to add to the statute-book an
engine of oppression against any cit:-
zen of this country?®

I was arguing that in the original
Act where the price 13 to be calculated
at the market rate prevailing on the
date of sale, no reason was given nor
any attempt was made 1n 1858 when
this Act was passed to oust the jurns-
diction of the courts of law In other
words, any one who felt that the price
had not been fixed properly would
have the right to file a suit and go to
court and get damages or the differ-
ence between the price that really
should have been and the price which
Government might have arbitranly
fixed All the Statement of Objects
and Reasons claims to do 1s, in place
of the price on the date of sale, 1t now
says that to prevent artificially inflated
prices 11 the market, 1t shall be the
market rate prevailing during the 3
preceding months I understand that
this 1s the real purpose of the Bill and
1 do not think that anyone in this
House 1s opposed to this purpose

We want to support Government 1
any fair measure of that nature Why
then have these last two lines been
brought 1n, when there i1s n@hing 1n
the Statement of Objects and Reasons
to justify it> It has not been suggest-
ed that the courts aie perverse, that
the courts have interfered in the fair
fixing of the price under the original
Act Nothing of that kind has happen-
ed since the main Act was enacted
All that 18 required 1s that we should
substitute for the market price, the
price prevailing for the past 3 months
It should as legitimate for a man to
appeal to a court of law 1f the average
price of the previous 3 months s un-
justly fixed as it would be to say that
the market price on the date of sale
was unjustly fixed I must confess

(Amendment) MU 3264

that T am at 2 loss to understand why
in an amending Bill for the clear pur-
pose with which it has been brought in,
we should bring inga clsuse of this
obnoxious nature,

Let us consider another aspect, the
bad drafting that will yesult if an ap-
peal goes to a court of law under the
old sub-clauses it will be in order. But,
i under the new sub-clause, which
would be temporarily in force for 3
months at a time, the price 15 fixed by
a government officer appointed for the
purpose and it happens to be an in-
accurate or incorrect price, then the
man who 1s affected by that is to be
prevented from going to court It is
essential that a man should be able to
appeal against an administrative dec:-
sion on the question of price prevail-
ing during the last 3 months There
13 no reason why he should be prevent-
ed frore doing so I would like the
hon Mnister to be fair in this matter,
to consider whether one party should
be penalised any more than the other
party or whether the courts are to be
ousted of there jurisdiction 1n one case
than in another There 1s nothing at
all to fear from allowing the law to
take its own course In the Act, there
1s & clause or provision later on, sec
tion 15, which says that no suit pro
secution or legal proceeding shall
lie against any person for anything
which 1s done m good faith or intended
to be done 1n pursuance of an order
under section 3 Later on, 1t 1s said
that no swit or legal proceeding shall
lie against Government for any damage
caused or likely to be caused by an
Act done 1n good faith in pursuance of
clause 3 of the Bill In other words
all that I am pleading 1s that after an
order has been passed, after the price
been fixed, 1t should be open to an
aggrieved citizen to have recourse to
his legal rights

The Government officer concerned
and the Government itself will be pro-
tected and indemnified by section 15 of
the present Act trom any suits or
proceedings which may be brought
agamnst them All that I am saying B
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should not be left arbitrarily to lmb
of the executive but that the common
law rights and the due process of law
should prevail. I appeal to the Minis-
ter not to complicate the issue before
the House by insisting on this provi-
sion. The issus is very clear. He
wants the price to be fixed on the
basis of the last three months and not
on the date of the sale. Let us stick
to basis of this Bill. Why bring in a
provision that has really no point in
logic and no requirement in point of
fact?

wx yeew fog 0 Iy
7Eq, & I WY & wqraRe WY A%
qgwA ¥ ferg g o § oY i e §
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qg® AT 4> 3 € 7 o ¥ &
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§ B W WO w1 AST (HEST
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o adt wik, I fewr wat ¥ar R
T ¥ afvdl w7 Wi wowrc W ? W
0% wis STy At WY A4 § aw AW ww

(Amendment) Bill 3386

ot wf uw 7Y § fs oy 3w fewrr «¢T
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(Amendment) Bill 3268
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Shri H. C. Mathur (Pali): Nobod:
in this House would hesitate to plac
in the hands of the Government ant
the hon. Food Minister any powe
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which is necessary to equip him to
control the food prices, to keep the
food prices at a level which we find it
is necessary to keep at. But I feel
that this provision which is being
made is not likely to help the Gov-
ernment in any manner. 1 doubt very
much if it is going to be effective in
any way. I would like the hon. Food
Minister to explain to us how he is
going to be in a more advantageous
position than his other colleague, the
Minister for Commerce and Industry,
in respect of certain commodities over
which he has much better control. I
would refer to steel. Now, so far as
steel is concerned, the Mnister of
Commerce and Industry has got a
much better control because he has
the source of production in his hands.
1t is either imported or manufactured
in manufacturing concerns. So, he
has these sources under his control.
The price is also controlled. If any-
body wants to know, he can just make
a visit to any place and find that even
steel 1s not available at the controlled
rate; but it is available in abundance
at the black market rate So, I would
like to know how the Government 1s
going to be m a more advantageous
position and how the Minister 1s going
to implement the provisions of this
Bill in a manner that gives greater
satisfaction to the country

We know that there i1s nothing more
important than foodstuffs and we also
know that 1t should not be hoarded.

Mr. Deputy-Speaker: The hon Mem-
ber should stand erect.

Shri H. C. Mathur: Today the food
situation 1s exercising our minds and
we all feel very much concerned about
it. Even when we {feel very much
concerned we feel that the present
situation. arises because there has been
certain administrative lapses. It is not
that there is much of a scarcity; 1t is
because the stocks of food which are
available in the country are not pro-
perly handled. It was not through
price control that our Jate Food Minis-
ter solved the food problem and gave
satistaction to the country. What we

(Amendment) Bill 3270

are going to do is just to reverse what
he did. What did that genius do?
He took us away from the price con-
trol. We are just taking that danger-
ous step again and introducing price
control. I wish to wam the Food
Minister that people in this country
are very allergic to price control and
the results are going to be just con-
trary to his expectations. We are not
going to have any effective results
flowing out of the provisions of this
Bill. Of all the anti-social elements,
there is the least doubt that we detest
the food hoarders but the foed hoarder
is not to be affected by these price
control measures. It is only by other
administrative measures that we can
have some effective control over the
food prices. Of course a correct step
is being taken by building up food
stocks 1n the varnous States. If ulti-
mately other steps are taken and in
the normal course we permit stocks to
be utilised in the proper manner, I do
not think there is any place for panic;
otherwise, this measure will lead to a
very panicky situation and have
wrong psychological effect and it may
have just the contrary effects and not
which it 1s designed to prevent

Shri Tayabji (Jalna) Sir, I want to
take only a few minutes of thus House
to refute some of the arguments put
forward by Shr1 Masam When I saw
the amendment standing in his name
seeking to onut the words “and the
average market rate so determuned.
shall be final and shall not be called
m question m any court” from clause
2, I congratulated hum I congratula-
ted him till I found out what his rea-
son behind the amendment was. I
also objected to those words but
because they are mere verbiage. In
any case once the price has been
determined by an officer, 1t can not be
questioned in court unless the officer
has not acted in accordance with the
procedure laid down for him. But,
Shri Masam has a different purpose.
He wants that there should be some
kind of possibility of a recourse to the
courts from the decismion of the officer,
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{Shri Tayabjil

Nothing could be worse than that.
This type of rushing to courts every-
time iz already too much in existence.
Our courts are full of cases where in-
junctions have been obtained against
the Government. Therefore, I very
strongly oppose the suggestion that
these words be dropped. Instead I
feel that they should remain, though
they are perhaps verbiage. Having
regard to the fact that this Act may
well have to be interpreted in the
lower courts, where niceties of this
kind may escape. it is better to
retain these words so that there shall
be no recourse to the courts,

Dr. Krishnaswami (Chingleput): Mr.
Deputy-Speaker,. .. .

Mr. Deputy-Speaker: If the hon
Member takes just as much time as
Shri Tayabji, perhaps all might be ac-
commodated.

Dr. Krishnaswami: I shall try to
compress and finish as quickly as
possible.

I listened to my hon friend the
Food Minister. I have tried to find
out what the strength of the case that
he has put forward 1s Of course
there 15 need for controlling food
prices. This is accepted by everyone
in this house and in the country But
the question is: What 1s the method
that we should adopt for controlling
these food prices? 1 agree {further
that the Government does not have
enough stocks to influence market ex-
pectations By this meagure, 1t seeks
to build up stocks.

I suggest that this should not be
achieved by an arbitrary piece of
legislation. This Bill has the stamp
of arbitrariness on it. The price is
the average price to be calculated by
the Government. Quantities are quan-
tities which the Government can
decide upon for requisition On what
criteria the Government will form &n
opinion on what constitutes normal
stocks, no one knows; nor we c¢an
obtain any light on this matter from
the present Bill.

(Amendment) Bl 3372

1 should like my hoh, friends o
bear with me in my analysis of the
consequences that would follow from
our passing this Bill. One can visua-
lise this Act operating not only in
urban centres but throughout Indis,
operating in urban and rural centres.
In effect the incidence of this messure
will vary from State to State and the
variations in the regulation of stocks
will depend upon the absolute discre-
tion of the numerous state agencies.
This would lead to discrimination.
Even if the average level of prices is
a matter on which an individual can-
not go to a court of law, I believe
that where there are arbitrary varia-
tions in amount of stocks that you cen
seize, an aggrieved individual can go
to a court of law and invoke the pro-
visions of article 14 of our Constitu-
tion It 18 a point which has to be
gone into and, I hope, the Hon. Minis-
ter will pay attention to it.

Pursuing this line of argument, evea
in the same State, stocks seized can
vary from one area to another. The
stocks that you are able to requisition
may vary in the same State from one
district to another depending on the
zeal and enthusiasm of the admims-
trator These provisions will there-
fore, work arbitrarily and we must be
chary of giving such powers to the
executive For, n the absence of
criteria, as to what stocks can be
legitimately held and what constitutes
hoarding, the administrator is given
full scope to requisition as much as he
thinks fit furthermore there is no
right of appeal to the Central Govern-
ment either, according to this Bill It
all depends upon the enthusiasm of
the district administrator and on what
ideas he has on what meaning he
attaches to a normal stock. Even in
the same district, it may vary from
one person to another. It might hap-
pen that an individual is able to sell,
let us say, grain at Rs. 18 for two
measures. Let us assume the control
price to be Rs. 12 for the same
amount. The District Officer may be
able to compel another person on
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another day and make him selt at
Rs. 12, whereas the first person
because he is lucky and has evaded
the District officer can make a profit
of four rupees. All these go to show
that this Bill would be extremely
arbitrary in scope. This measure
veminds me of an examination where
one has to trust to luck because the
examiners are different and, indeed,
the question papers are also different.

However, I do not want to adopt a
'very critical attitude at this stage. I
realise that the Government are in
difficulties. I do not want to return to
the charge that the Government has
mishandled the situation; that charge
has been made on several occasions.
But, on the present occasion, we have
to get out of an awkward difficulty
May I suggest that there is an alter-
native method which the Government
can and should adopt? The proper
method to set about this problem, in
my opinion,—and I leave 1t to the
Minister to examine the step that I
am suggesting—is to acquire at a
specific price declared well in advance
of the sowing season, a certain propor-
tion of the agricultural output from
each individual, It is essential also
that the purchase price of Govern-
ment is known in respect of all food-
grains and the quantities which are to
be sold are also known. Then there
would be no arbitrariness at all and
-everyone would be treated fairly and
without any discrimination at all.

This is what we should hike the
Government to do. But, unfortunate-
ly, it has chosen to do something
different. Probably Government will
argu that what we need is something
which serves the immediate needs of
the moment. Sir, I would like to
have an assurance from the Govern-
ment, before I give my support to
this measure, that this is a temporary
measure and that it will consider the
advisability of adopting a measure
say on the lines suggested by me.
Otherwise 1 feel that we would be
giving arbitrary powers, the executive
pPowers which if exercised for a long
While will lead in their wake to

(Amendment) Bill 3374

hershness and ill-trestment, We
know of the zeal of an administrator
in rural areas, and many of ws whe
have had complaints from our consti-
tuents realise only two plainly that
too much, too much discretion being
giveri’ to a rural administrator works
havoc. The method suggested by me
will also have the advantage of giving
the Government a tangible control
over food stocks. If, for instance, they
fix the price just before the showing
season and indicate that they are go-
ing to requisition a certain amount of
grain say about seven per cent of the
produce of the farmer, then they can
have about 3§ million tons to 4 million
tons of food-grains. This stock will be
valuable for combating any rise in
prices which might occur in the diffi-
cult times to come. This will also
give the Government an opportunity
of combating inflation, which tends to
be serious particularly in a year
when food stocks are low and output
is relatively stagnant.
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(m) Bin 3376
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“No suit or other legal proceed-
ing shall lie against the Govern-
Inent for any damage caused or
Likely to be caused by anything
which is in good faith done or
intended to be done in pursuance

6f any order made under
§ection 3.”
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“Without prejudice to the gene-
rality of the powers conferred by
sub-section (1), an order made
thereunder may provide—

(2) for requiring any person
holding in stock any essential

(Amendment) BB 3278

commodity to sell the whole or a
specified part of the stock to such
person or class of persons and in
such circumstances as may be
specified in the order;”

T e AT fr st wr A )
feft # gy 30 fe o AéfA &
A% 7 guwt w4 forw afy § e ug
N wifer faw wrr § 9z W Tl
) {1 1@ wafen faw § N
w1 fax § e &5 avg 1 gowr fear e
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&1 water fawr 7 forar gur § f&
gt sqfedta ) Fd &7 q@wir
Wity g ¢ 7 7 qvw FrmT e € -

“(m) Where, offer the issue of
a notification under this sub-sec-
tion, any person sells foodstuff of
the kind specified theremn and in
the locality so specified, 1n compli-
ance with an order made with
reference to clause (f) of sub-
section (2), there shall be paid to
the seller as the price therefor—

(a) where the price can, con-
sistently with the controlled price
of the foodstuff, fixed under this
section, be agreed upon, the
agreed price”

A R e AR 3T wa fedy
oW F I N AT F W EN
T & A T TS W FA AR W%
I Tew & €% giae & g @i
wrgw it 7 & gwaar g f aedde
® gz w1 g 7 & qwdt § wife
T A O IgAT waelt aar § o 8
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Shri B. C. Ghose (Barrackpore):
In so far as this Bill may help to
relieve the present unhappy food
situation, I do not think any Member
-will oppose 1it, but I am not quite
sure as to what the purpose of the
Bill 18. Is it to prevent profiteering by
hoarders or do Government feel this
measure will have any materal effect
on the present food situation? The
answer will probably depend upon
our assessment of the present situa-
tion as to whether we consider that
there i1s an absolute shortage of food
«or not I should like the hon Food
Mnister to give his opmnion as to
what he considers to be the reasons
for the rise in the present food prices.

It will appear from production
figures that there should have been
no reason for this rise in food prices
because production in 1956 has been
very much more than m 1955. Over
the last B or 68 years, excepting
probably 1953-54 production in 1956
has been the largest, but why 1s 1t
then that food prices have been going
up?

Pandit Thakur Das Bhargava: Are
you referring to the country as a
‘whole?

Shri B. C. Ghose: I am referring
particularly to rice; rice price have
been going up and rice production on
the other hand has been increasing
over the last 2 years. Now, if our
conclusion is that there is sufficient
stock, but prices have been nsing—I
must say here that one can never be
sure of these food statistics and the
dormer Food Minister never went by

(Amendment)- Billr  3e8¢

’

the food statistics—and if we
that production is sufficient then
conclusion would be thkat there
be hoarding at some place or other
the hoarding might be with the
culturists, might be with the traders.
The Food Minister in introducing this |
Bill had said that it was not his inten-
tion to apply this Bill to farmers and
to small traders. Then he 18 applying
this measure only to big traders; from
this it would follow that he feels that
the big traders are hoarding large
amounts of food and also rice. But
just a few months ago, we were told
that the Reserve Bank of India had
been restricting advances to people
who were dealing in food—the food
traders—and they also claimed that
these measures have had a good effect.
I should like to know what the
estimation by the Food Minister is.
Does the Food Minister feel that there
had been a large amount of hoarding
done by the big traders and even
though the Reserve Bank of Inda
took certain steps m restricting ad-
vances that those measures have had
no or little influence? Only 1f the Food
Minister can convince us that this 1s
so, his measure may have some effect
in so far as the real food situation
1n the country 1s concerned; otherwise,
his measure will not bring out food
in any large measure Of course, it
might help in preventing profiteering
bv some of these hoarders, who are
big traders My difficulty 18 1n trying
to understand what the effects of this
Bill would be because if there 1s not
a large stock with the big traders,
then all the difficulties which my
previous speaker mentioned would
anrise and I do not want to repeat his
arguments

Shri Mahanty (Dhenkanal): Mr.
Deputy-Speaker, 1 am in agreement
with the objectives of this Bill so far
as 1t seeks to check hoarding, and the
spiral rise 1n prices But after analys-
ing the Bill I am led to believe that
this 1s merely a mud-pack cure for
high blood pressure

An Hon, Member: Does he mesn
mud-pack?

feles
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Shri Mahanty: Yes, the fact is to
be noted that of late the prices have
been rising high and according to the
Government figure it has jincreased
by 13 per cent. from 373.4 to 421.9
during the last year. On February
16th of this year, the index stood at
4244 which far surpassed the peak
figure that was reached during the
Korean War Crisis. On the one hand
we find this spirally rising food prices
and on the other hand we increased
{ood production. Not very long ago, I
think on the 14th of this month the
hon. Food Minister in a statement
that he made in this House said:

“The latest position is that the
production of rice this year has been
28.1 million tons which is an all time
recqord.”

But let us now investigate the rice
prices during the past year. I hope
the hon. Food Minister would con-
descend to give some reply on this
point. On the one hand, he admits
that there has been a record produc-
tion. On the other hand we fail to
understand why the price of rice will
go on spirally rising like this. For
instance in the year 1950 it was an
year of all round scarcity. But the
rice price index was 514. 1951 was
also a very unfortunate year and then
even it was 544. In the year 1856 it
was 596. The Government need not
appoint a Commission or a
Committee to investigate this.
Simple commonsense would tell
us that hoarding has been mainly
responsible for this spirally rising
food prices.

Now my hon. friends Shri Masani
and Dr. Krishnaswami have said
that the Bill is quite arbitrary. In the
scheme of this Bill there is an amount
of arbitrariness and that we should
not entrust an engine of oppression in
the hands of Government. That is so.
There is a large measure of truth in
what has been stated. But is it in-
tended that the hoarders should
be shown any amount of sym-
pathy? It has been said that there
are elements of arbitrariness in the
scheme of the Bill, but what about
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the hoarders and speculators whose
arbitrary actions of hoarding and
speculation have resulted in this
crisis and in this kind of all round
misery, starvation and privation. I am
at one with the Government so far as
they seek the power to eschew the
law courts from the operation of this
measure. After all law does .-not
operate in Vaccum. Law has a social
obligation to fuifil.

There is another thing which I want
to mention in this connection. This bill
seeks to put premium on hoarders.
According to sub-clause (c) of clause
2 (iii) the prices will be fixed accord-
ing to the average of the rate prevail-
ing for a period of three months im-
mediately preceding the date of
the notification, which let us hypothe-
tically assume, is issued on the
first of June 1957. Now the food
prices during the preceding three
months have been an all-time record
in India. We have got figures upto
January 1857. We have not got figures
for February, March and April I
would ask the Food Mipister: is it
intended that a premium should be
put on the hoarders by stabilising the
high price? 1Is it the intention to
subsidise hoarding so that the prices
which will be paid to them will be
computed on the basis of the high
price prevailing during the last three
months? The other day we read in the
papers that the Congress Working
Committee was  considering the
proposal how to bring about parity
between the farmer’s price and the
manufacture’s price. Some  hon.
members seem to entertain the view
that the peasants or farmers are
holding stocks of foodgrains in their
homes which they release to the
market. That is not so. At least that
has. not come to my knowledge and 1
have sufficient intimacy with our
countryside. The actual position is
this. The farmer is eager to sell his
foodstuffs in the market for whatever
price he gets so that he can rid him-
self the loans which he has incur-
red during the year and he has
no bargaining power. The entire
thing goes into the hands of the
stockists, the traders and the
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hosrders. Therefore if you are to pay
fhese hoarders the price on the

there 13 no reason why this provision
should be there 1 have proposed an
amendment and I do not desire to
speak at length at this stage I would
beg of this House to examine this
clause and examine whether we are
not going to subsidise the hoarders I
am sure the House 1s not going to put
a premium on the hoarders whose
anti-social activities have resulted in
an all round catastrophe,

Shri Bharucha: Sir, one 15 rather
surprised that the Hon Food Minister,
80 soon after stating that the food
prices have not rsen, has to place be-
fore the House a Bill to amend the
Essential Commodities Act I would
like to ask the Minister When did
the prices f1se? We had been told
that there 15 ne general rse mn prices,
now a measure 1s brought in for the
purpose of securing supphes and to
make them available at prices within
the reach of the masses Either the
statistics or the Mimster 15 wrong I
would ke the Hon Mnister to clear
this point We are not against giving
powers to the Government to pro-
cure foodgrans if there 15 a tendency
in the country to hoard foodgrains
and to sell them at unconscionable
profits I want to know whether the
price should be the price which 1s a
record price for all time The least
that the Government should have
done to the interest )" the tax-payer
is to fix it at the price which s
lowest during the three mpnths, this
price should be taken as the criterion
I also fail to understand why Gov-
ernment should insist upon some
agreement between the vendor and
the purchaser Why should they not
fix prices and proceed to adqure
foodgrains” Wpe are not opposed to
giving extra powers to the Govern-
ment But we are not sure, even if

cation that is required in time

I am not m favour of procuring
such stocks from the farmer, He is
finding it difficult to produce food-
grams in the midst of onerous taxa-
tion and rising costs I am in favour
of making the provisions of this Bl
applicable strictly to the stockists It
15 not enough merely for the Gov-
ernment to acquire this power Unlest
the Government prescribes very heavy
penalties for the hoarders of food-
gramns 1t will not be possible for the
Government to implement the pro-
wisions of the Bill effectively ‘The
Government should have larger buffe
stocks and a net work of fair price
shops I also appeal to Governmen'
to see whether we cannot expedite the
delivery of the stocks which we ar
procurmg from America unde!
August 1956 agreement and PL 480
If something could be done in thu
direction 1 am sure it will assist 1r
bringing down the prices I am n
favour of giving powers to the Gov-
ernment but I want that the power:
so given could not be used agamns
the small farmers I want an assur
ance from the Minister that the pro-
visions of this measure will not b
used against the farmer in fawrnes
to that class of society

Shri Mohamed Imam Mr Deputy
Speaker, I have moved an amend-
ment to the effect that before this
Bill becomes law, the concerned
State Governments must be consulted
and their opinions obtamned, because
we are going to pass this law for the
entire country, but it is the States
that have to administer the law It
1s they that have to hold the baby
and 1t 18 the Btate Gevernments that
have to bear the odium or acquire
unpopularity So, without consulting
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them to pass this into law looks very
highly inappropriate

Sir, m all measures of this type
the Btate Governments are consulted
and their opinions obtained and it 1s
only then that such a Ball 13 introduc-
ed and it becomes law 8w, Govern-
ment perhaps 18 guided by the
opimmion expressed by the representa-
tives of some States like Bihar,
Bengal and others, but the opinion of
the Governments of other States 1s
not before the Government Perhaps
1t may be that conditions are better
there, or 1t may be the problems are
quite different, or 1t may be such a
measure may cause more harm than
good So, I cannot understand the
hurry with which the present Gov-
ernment wants to proceed with this
measure Sir, till very recently 1t
was announced by Government that
they were going to appomnt a high-
power committee to investigate the
causes that have led to the nse in
prices of food-grams I will just read
the relevant portion

“While Government will conti-
nue to watch the situation and will
take further steps whenever neces-
sary, they have come to the con-
clusion that the whole question
requires thorough 1investigation
and have decided to set up a high-
power committee to investigate
fully into the causes for rise in
prices, despite higher production
and to suggest immediately and
from time to time remedial mea-
sures which could prevent specu-
lative hoarding and arrest undue
rise in prices”

Sir, this was announced only very
rccently Iwould like to know whether
Government still propose to appoiat
this high-power committee to investi-
gate the causes, and if so, 1t would
have been quite appropnate to bring
this Bill after the opmion of e
high-power committee was obtained
Now 1t looks the Government are
going back on their own proposals
perhaps, as was contemplated by
them earlier, they do not want to
appoint a high-power committee and
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this 1s rather inconsistent 8o, I
would hke to ask what about their
announcement? What about thewr
proposal to appoint a high-power
committee?

8ir, problems differ every year We
all appreciate the anxiety of the
Government to help the poor and to
see that reasonable pices prevail
throughout the country But I am not
convinced that this measure will help
or will have the desired effect

Sir this year the problem 1s how
to bring down the prices and it is
believed that hoarding 1s the mamn
cause of the mse 1n prices On the
other hand the problem was quite
different during the two previous
years The problem during the
previous years was how to support the
prices and how to increase the prices
I will just give the relevant portions
from the report

“During the previous two years
prices of foodgramns were low and
m fact, steps had to be taken by
Government to arrest the down-
ward trend of prices by resorting
to a policy of price support and
offermg to purchase foodgrains at
certamn rminimum prices ”

So, that was the problem during the
year 1954-55 and 1955-56 This year
the problem 1s how to step down
the prices and hoarding 1s supposed
to be the causc of this Sir, I believe
hoaiding 1s not the main cause of the
rise 1n prices There are other more
umportant causes which have to be
tacklcd It 1s not the price of food-
grains alone that has gone up The
price of cvery essential commodity
that 15 needed by the common man
has gone up The price of sugar has
gone up, the price of cloth has gone
up, the price of every conceivable
article has gone up and corres-
pondingly the price of foodgrains has
gonc up So, we must come to the
inevitable conclusion that the prices
have gone up not merely because
people are hoarding, but because of
mflation It 18 the mflationary policy
of the Government that is responsi-
bic for the high prices of food
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materials, unless the causes of this
mflation are removed, 1 can say
vehemently that the prices will
remain the same

It 15 the present Government that
1s mainly responsible, 1t 1s the over-
spending by Government The foreign
policy of this Government has 1In-
volved us 1mn a payment of nearly
Rs 120 crores by way of debt
services It 1s thewrr over taxation or
deficit financing that 1s responsible
for the rise in prices of not only food-
gramns, but of other commodities that
are needed for consumption So, unless
these are removed, this inflation wall
continue and there will be more
trouble These root causes have to
be tackled I agree with the sugges-
tion to appoint a committee I wish
the Government had pursued their
decision of appointing a high power
committee They would have investi.
gated they have found out the
causes, or at least the root causes I
do not know whether Government
intend to pursue that policy or not

Personally I am for {free tiade
Many of us remember the sad and
bitter experience we had during the
days of control Many of us remem-
ber how unscrupulous persons had
their heyday and how they took
advantage of the black-market It
may lead to scarcity It may lead to
further hoarding, because we know
from experience that when such a
measure 15 introduced people know
how to hoard and how to conceal
therr stock m spite of your vigilance
So, such a measure instead of doing
good may lead to further harm On
the other hand, 1t may be a further
cause of worry It may create 1un-
mense difficulties for ryots and other
poor people, people who are quite
smncere and honest

You have not defined what hoard-
ing 15, you have not defined to what
extent hoarding 1s allowed or
legalised Supposing a ryot has got
stock of two or three maunds It can
come under the term “hoarding” It
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is quite usual that a ryot will have
with him his normal requirements
for one year Are you going to con-
sider this stock which he needs for
his daily consumption as hoarding? 1
can tell you from my personal experi-
ence that ryots and even stockists
also never hoard indiscrimmnately A
ryot will have with him what he

needs for consumption In these
days of uncertamnty, when the
markets are uncertamn, even the

stockists do not hold on for a long
time This plea that the rise in prices
is due to hoarding has become a very
convenient excuse But I give a
warning that this measure alone will
not help to bring down the prices, on
the other hand I warn you that you
will be getting 1into further and
further complications

That 1s why, though I am m
sympathy with this measure and am
second to none in my desire to bring
the necessary relief to the poor and
the needy, I wish to say that you
must proceed with caution Because,
in your attempt to help the poor, you
may create immense hardship That
1s why I submitted that the pubhe
opmion should also be gathered, let
the public see how they feel about
it whether they want it or not

I know in the days of controls—
hecause I had something to do with
1t and I was also associated with a
Government—how all our bona fides
were questioned how all our laws
were defeated I know, to carry out
a policy we will have too many
laws, regulations and so nn But the
more we make laws and the more
we bring regulations into effect, the
greater will be the disrespect enter-
tained by the people

So, before adopting this measure I
want vou to follow a cautious policy,
to go slow and to adopt only such
mcasures as will be effective n
really helping the poor and helping
the country

Mr. Deputy-Speaker: I find there 15
a very large number of hon Members
desirous of speaking on this Bl I
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tan appreciate their anxiety to parti-
upate in the debate, but the restric-
tion placed by the House itself should
’ls0 be before their minds.

Shri Radhelal Vyas: At least one
Member from each State should be
given an opportunity.

Mr, Deputy-Speaker: 1 desire that
every one of the hon. Members
wanting to speak may be given an
opportunity, but my difficulty should
also be appreciated by the hon.
Members.

Shri Radhelal Vyas: We appreciate
1t. But at least, if you think it proper,
Members on a regional basis might
be allowed to have their say.

Mr. Deputy-Speaker: Hon Members
are also aware that there is a busi-
ness of three hours after we have
finished this, unless the hon. Mover
of that Resolution, who has to conti-
nue his speech, agrees to put 1t off
to the next Session—because it would
not lapse. So, unless he agrees, that
also has to be gone through. There-
fore, everything has to be borne mn
mind before we ask for more and
more time And this Bill must be
finished by about six o’clock, because
it has to go to the other House, and
the other House shall have to sit for
an additional day for passing it.

Now I will request hon. Members
io be very brief in their observations.
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[sfr fograr fog]

wigar fr wr & fir 7T oS ag o
WTE T FT 91, NI T W AT §E
firar § wiif g W<t ¥ qre o
wo wY i wo & wrey dar oAb 4,
oIt A€ & X qqqT qrly :g
¥ FT IGHT T FQ AT X I
T dYar & ¥aite dar 99 aw § A8,
Sear ot W & fog My 398 =
¢ 2 o AR way w6 DA
wafag & 763 FY @ 7 IR W T
Al 9 §F FT ALAT T FAQ )
waaar agd A foast e sqan
g g, TAS AT § A I I
& YT FY A T § 1§ FwAaT
g fr qacgrsfan st gwe arg
& war ar, fog il ax fedy €2
q IR T A fvar §, s ag =
& war ar A FAR FRAFY Y qEGA
fead 3T & T ) AT ATH IARY
feagdt &) T FH AT T F WA
# 9 ¥ ¥ (AT ST INT F7 Gov
3 f 3 fewed gradt & Y &4

ta faafa® § § 3a¢ R_Rw AN
LA 1T AFTFAT G ATFS §2T &
WA TEIT FTAT AMRATE 1 I 84~
Y & o qE@ TFT FAT g
Tadat ar 7gd ¥ A € o fr w
geuy-Y§ 7, v fr gt drr e
F 30 FOT 99 GF FF 78] TAAW
AT W G qLAE, Tq FAA &8
AW TFg fa &Y fawrd w6 of e
fowaea ag gt fr g7 avl F 3 o
urs gfafifa sn ol i o fm
3o FAT T7AT @Y FHaT M7 M AAHY
Zgate W AL Ak af av fewrd
WMAT SR I ORRT A fE
WA | A {F A XY THAT TATX FIH
¥R s § sy

(Rmendmgnt) Bil 3391

rowqe ¥ wet Zgwtw o ¢ ot
o A% e A §w faor oh & o
oft § 1 metie ¥ froefy oy g€
Iay ¥ o zowde oy 9 & 1 ol
#rw qurffe fmr § oo Igwdw
amd wd | 6 ¥ 3 & zgwdw fawht
¥ aw @ e—wife-Im § & fal wg
Pawreht Y ey ff— aY § S @
9 fow ¢ ¥ 1 ol dre faorely
fearedz ] aw ¥ faorelt ey 1 | Fowr
WA AT A qg 6 T o A fawet
far & of ¥ oot e grw A
et e Y | g o aggw e
ey Y ey Y Pt T g sC A &
a7 g@ @ § 1 faoeht ga onie @
T e &t fie Ay faor oy sroevn
oo @1 & suar faoreft wy omaa )
Wit 7T W g & F et & wfgwra
¥ am firar | IRA wgr, @ I
q< g% 7 fasrelt sy &Y ff 79 s
¥ fasreht firer srgeiY—Farey ag A forer
HEY | #R o AR TER X W A
¥ g@aw iy N faurd ® qroT a1
Iuwt Y ge1 gy sy i afromreaey
w9 f@ g @ 1 & e R Wi
F | WY HY T8 G FT T AT | o
T § faort fadft ff o zq@ W=
AT ST T A HEET ) 3
faaeht faelt 91 & ot qTRr o
ot e P AT 1 AR R A
oY & wra a7 i & < fawar ol
@y 91 Y, SR T e Ay qa
Y gfez faorelt w1 1w 7EH € o
gfe faorelt & 1 @ aE ¥ & 7o fawreht
¥

gw R R - efega« feoed
%W §?

it Fogrewr Tey : R g, Gefigae
fareft € wre g § | xw A Y N
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w ot § | R gE A6 AR W
® o w1 wor gwar 1 Saegretew
T WEW CROATH HL  IK FAT To A
qfeeft §, & wreliy ofy off =7 =W
s wiger § s ag xa afenlt w
ey qet & | wrmerdd WY far g @
i aR ¥ g, s iy
TR g e W Nr oW &
R G W 3N g AT L 4 R
qTEx & T W oW 6 g awan g,
v & A srefiatx fadem 1 Ffer soor
ot aferdy T Pz mET ¥ Avt B Y
gfwer frer ot &, 59 1 &7 Ao
¥ frm @ 3 vOH B H 5 e
w, whd N  dmEn
uNr agw d %gT, g ahadt s
frar ® @, fomr a w9 &
ME AT AR &, TN A AT T A%
T 1 wxar & et 3g afemdr
froat fre T ? g T I AR
TNt qg fruraR g’ | A
T, TERT T AT TR & | W A
Nt FT A HET IR Ag AT )
fersa R dsgdm T 3 1 T
& o g AN F @07 F fAg Ay
g QA a9 w7 o § fr e
gy wwar fa, 3T 3w = T =
frad & a=w Sxm v & AT
Tz FY qrfge £ g et g7 s
% o Y Ty g @Y T} A
@ a0F ¥ ¥ @ wi vl i &
™ § Wy | fear o qferd ¥
Y §, XX W o & w7, femy o,
N & wg awan § 5w WK 7w
T 7T Y oY £ e ST g i
o 3 ooy wo R A @ ¢
e W My 7 wireagy, ffen
R weft At segw wF w1 aE
Ry ko wgr gw e v i
Nvfed § NsaiwH
firer€ & 1wyt e & qw X W

(Amendment) Bill 3208

Y vy e g W Y o W |
W T ¥ e ) fy o wewd @
N 7z wnr fer wor g€ @ A,
3w g frwr ¥ Qg1 ww Fore ag faer
W & § 71q fow & 35 a0 g 9% 1
TS Y 5 %1 &7 § 7§ Ay Ar )
W § Y qE & DA v
LU G o B
TH R FETENTI I F g FCAT
?ﬂfﬁsm&wm&«m%m
¥ A g wasae far g1 o U W
=R oY swifaerr @ 99 Frrer foear W
W S wri qrew 7 wq R TR A
U Nfaas 7 fear 9@ Fo5 9 40 W7
¥ &g wwr & S @ fa
@ Ag faw Tg wET 9GAT &A1 R

Y ST A g W @O @
TN aigan g f asrgeten & RN
sifaorr 8, fiF & 7 oot B g,
U ¥y oedy ¥ wedt o] faar 9L
WX e w9ar FEawrd §Y W oW
e o7 afwd) & w9 7 fagr a7 a9,
feat oy, it ag woar §a1 HT G
THT ¥ ¥ 12 &) wwar § fn 7g fae
IEL 7 @ W

Yo faw &7 W & age wour A
T, wife @ I @ g
g ag @ § 1 FE B AT A
& farvger sy Y wvwaT | ST ATy
o gy a1 7 g TR w7 G L,
I ¥ g TH WIEE 7 A | F 4
% % v 3 o< v T LW
iR HE i AW
7E F, dfer qw s 1@ F A
¥ 1T T ¥ O T g
AT | a‘ma‘mmimag
et & frg &1 7 I TR
S ww & g At €1 W feq R
Witz wvie ww | fon & e @
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[ fengrerr fere]
7w T Afer fF Yo WA aw wENw
w78

Y% RIEIT GO %000 T |

M ﬁl!‘l“ ﬁ! {,000 HA &t
aga@srrqun ifAT §,000 7T &Y
7§ 9T W WA ¢, B woasr
W Al @A) Qoeo HA X ¥ 7
Wi‘mﬁz‘rmnmmvomj
& vaar Ffge | @) away § fo oA |
§74 aF a¥ wraw faw s e
AR 7 A A A Freawr § e
21 78 AU gaT &, F wrw wvaT B
fe w9 & a7 7 97 w9 wow
A 38 aw w dao fr wfus &
sfs eI Y 7% | Mg @ F
faaq o 2z & 5 flt Avg & w5
T

Mr. Deputy-Speaker: Shri Radhelal

Vyas.

Shri Vasudevan Nair (Thiruvella):

We should also get a chance

Mr. Deputy-Speaker: 1 have abso-
lutely no objection to continuing this
discussion But, the difficulty 1s that
this has to be placed on the Table of
that House today I will try to accom-
modate as many Members as possibly

I can.

Shri T. B. Vittal Rao (Khammam):

Hoarding 1s going on

Mr. Deputy-Speaker: 1 take note of

that.

. SION AR IqreTE AR,
form e ¥ ag famr vwar mn @,

I Ioq F A F AN A1 qAAT £ A

# g afY qwan, w7 fefr B
wher e g agagd e 7, e
% Y wF 1 A8 WifE & w1
& w1 7 woel 3 Y ok & Wi Ay W
¥ & wrgg T A e o 1 (W

(Amendment) Bill 3300

&Y ag 1 & fis o ARz € faer @
e wrdadr A & fod Ayl ot o
ag ¥w afcor 9% W fis w8 @ 9T
wriATE ST AHC AT T | W @
7z wriar 1T wifed 1 s 7g
aqa a1 e T A vt orR AW ¥
D A AR FT ol wErT g &
oY 7 wad wF & qgy ww g
FER ¥ AT FTH 7F T ], I THY ¥
¥ o AL oA W AfEE A WA ¥
ae¥r afe ot FTHA TR AT & ITH
A7 G wroArdy A Sy Ay W I
At 7Y weft 1 gaTERTy W AT WA
fada svar g § e v 7 e
AT ¥ 92 €8 a9 F, ST W7 AT
¥ wra gy Fraa W @ sl
v ) sarar g T «bEX | K
W & o e 7w ¥ Afer i
sqTer Y AT FT L TEAT 8, TG
g wfas o Al &7 aff @A
area aif a7 ded 4 fe w4 A
A fe ot i ¥ oaw ST W@
ad WY FE AFAW & Ik

@ AAEaT ¥ g A WA R
fraf ¢ &R gar? WA A, WA
fir a7 o A A Fady e o
AR R R A g A T
&1 v & 1 Al & frae 7R 05
T T RAAE T
If T § q fe Qs wq (Lve—
x:ﬁiﬂﬁm'ﬁ‘?iﬁhmﬁ
| IR AE AT gy 97 A qav
W FT AT R0, ¢ Yo TY AW FT W
qr | ¥fT 30 F arx 2L ¥e F N BT
wit, D eF ey gTeT A gy AT
Fo WA Y AT G I F X WA AT I
TR T AT ©1 AT T A W
foreerr fin wror § 1 arory W A
{¥o o AERY WAty & W aw
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foret Y sy et oY Ay FT AW 1
AT FTATANH, A7 Q¢ WX Q4o wey
§ g 1L & ¥ w7 20 Wo w7 ¢
To % & W & Wit 2 To AT AR
fawr &1 A% It oY A1 F A1 e
ftgg ¥ of afr 2\ =
g W a3 W ¥ A wAw
e afid afer darfea a4
WA qorE WIer § ot vy 41, qae
WA AL A & W AN ] T A™A
@ RE L pur ugl § FET AT
TN AT AT qI T
¢ fr oore sarfey wY &Y 917 fgq o
a4y fed AT TN & A gET
Tt TIYT WS AIAT BT FH &Y AT £
I A7 # 37 F FW fod oA
g W F1AE 57 @ smar & A Fwi
ATEATART AR | S A7 7gr d
aqfe I8 AT TAGT AT ] 1 WA AR
Ed /AT HT FHLEA 1 AT M HT
agl a7 %A "o @EAr TEf §
TRy AT oY A AT & o it w4
q wrE7 2 fegr av b §37 Q5| A
&1 o1 7 famqy 9y &7 @Y agi /€Y
441 Gar gk o ®iifw qgi o weer
JTIT AT 78T 21 €9 & AAET THIT A
¥ 1 A0 AT v fAw wr qAg A
A1) AT WA gOq ) TN AT gAY
A a€ AT quear q3r g ad ot
afwd § qorar zar § wor At w1 fr
IFLA ATV AAATXI A FAH q&T-
g1 €1 A v § w97 wSgw orH
q7 A1 A w7 fear o

16hrs.

wEE wmfey &1 § ¥3-
gz &2 &< fagr 17y a1 fag § w100
or o &1 e gaY dom § fan
gefie & afi o A g1 st oo
I M § §Ioew g 91 &Y /2
A 1 Ygw Tt 0T A A

(Amendment) Bill 3302

% wwaar g 5 ©@ awg off awwe W
I FWIT w1 qAAT FZr AwTAT KV
a4y at Feafr aga sarer @@ ramant
wToee &Y a7 7ET ¥ fF 9l neer dar
g g wr st e W oEE ad §
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agt war g sy & oY s gt
® w7 AT & A AT w7 oA Ay
AR FTT & | T TH ATH 1 IU-
WIRATHT 1 7% 6 Z1AT & 37 g
SAFET T WY HATAGE AT? qEAT § |
T T[T FAICT WRT FHEAT B ALY &Y
aEAt afe At sfes & gt s 31
T ATE FT KGN FI7 AR F7 fear svw
qr ZArd | awET A Y AT
27 FAT AT T w7 TR F

A AT R AT XA ARAT
e s 7€ v w1 w7 Y A I
afuwan w fafesw 57 3w ey’
o7 sqmaifedt £1 57 T 71 Nfew Har
Tifgt fFy A T A A AaR
TR W 9T R § et
& gAY & 1 afy Nfex &7 av A a1k
AT AR I 97 A1 GE F A
ug 99 #1 wodr Faerd gift 1 afk
qYEIT T TF17 o fafsam 7 2
AT I 1 w77 98 FeT fs A sgrEr
T &g TR

% o fraxa ot & argan §
o ag 78 § i e o fnedt smardy
Fmam e oA waand
I FHET T A WY ) R AT
¥ agw wfoamem W g7 F AR
ey i s fr 39 s e
7 %1 & o vy forS 7 afew wierr swver
AT ¥ TS ¥ WG AXT G EhY |
WL, q9 ¥ TF & Wi & wear Faan
woT A S R awes g awdy )
7% 31w § fr dw T TR e & e
wa frae woft Sfer 9o ¥ fr
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[t e s

ot agdfreert ST sAReT EE ¥
fod Fraer wod v 1 v e o wrdandy
X w7 arft § aw 77 av § e g7 W
a qwe frar arar § o Ta w7 g
feraer orer & o o ag & q@ & woww
* wrar e et & 1 e fwTd
w vt feafe §Y gt & fod @
acg ¥ wrdardy € wet § o x| ¥ T
L ARLE R LR

aT 3@ ¥ 9q wgAr e § fw
oW | &% §A4T afoTw wT & A
ST wTRY TGA FT FATT gL ¥ AW
& aF 5@ ¥ a1z g & wrvw garr
™ &9 449 s § T4, @w
WO T GHAT Y A AL FTATE )
TF WW & SR GG A gH A AL &
fotg w2 fear iwe awgwraT
s g anfiear 3 91F fo ww W T
@i i wfgd 7T ¥ W F @
wfe a& 3 avg T Hear a7 AT 2
& ST TR I FTH & 0 Wi faw 7
TE FAET Tl g &1 AF

wit §9 fa & =g, frgma e
&t 7 o 7z, v frmdY ) w3 277
"o 3T AifEd 1 qg Aw i gA T AN
A dmr | e o frar A e w
gy D § Fep w3 wifgd @ Aw
guTE # WO GHT ¥ ST 9T
g 1ok g s T 7 & W e faege
wz g 7§ § ¥ Fwgag wrf § W
¥ W sew faegw A A
i § | sy ooy & ge A et &
aft afr e Y gy qr AN A
fearmeit Y dfvor forer o Ay e oY Tl
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2w o WG e ¥ g9 09 7 Agy
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(Amendmend) Bill 3304

wla ¥y MY Refira &) were o
¥ fad geor qe vy g ek @Y
fram se TP Y ¥ ¥ I @ ww @
Y T F ST e A g1 3@ N
foar iy fear ondm 3w wr A
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TF GY2T 1 A AT, XA AL 6 QN |
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war€ ax fear w3 av + ww &Y TOT NEW
oF ¥ TG § | qgr A YA warar
fror ¥ wrrerwar @t + alk G NI
¥ wg e & are weaT w8 Qo oY
7g A8 &Y A% 1 SqT R fod gy A
afy il 1 2 A W FAT T KX A
& forg 7ay Tar § ¥F W AW OWWIT
Iyaw fsar amd ot aga wrw §Y Awar
2

AT WG A HA7 NIGH AW gy
& war off sqrardY qgT AT w7 ]
& 1 31 v § 5 UF g BAT IR
B 9T A ¥Y €Y 7R AN 49T AT
w o9y S TR v a@m A @
Tl ¥ T (s W 18 WG A9 @
a7 1 SraTH AW qreA 7 Faw @ &0
o7 ¥ A7E  AAR AT IS5 & |
qT FH F1E VA wrd A Hv A,
% I} Frer & arm forar &7 o STy
R Tor §9 37 & o e 7@ QY
77 & %KY (s 9T 18 To WA FFA(
1 A v wgr g fir ag L AT RTWAT
o W@ o & v a6y fw
Tz § «a faar sy A gy <17 W
frrarfy &Y oy e oY v fore Wiy &
fod fear omar § ot wow & fog @
§, = & fad fods fo® & wirfzay awalt
arf, & FArd @ AT g owt
geraed§ 1 feardy o dra tar wid
fror ¥fd woar Ay v wifigd o
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&§ oy gar v § v e w@
@ arer § o agy w0 @ oarar §
WY Ferref o ey T WX drwAY T
wyar § 1 W qgH N Ay e
R oady s wad A AR
o AT s fardy 1 Foe A7 WK Wl
XY A4 a1 | ¥ WIST 9T FOFTT WY
weR & frd Aare T wfed
T 7 5 oy qdw fFT w ¥
fimamy Y g w9 AT gOT I FY AT
T TET HEAT ATAT GET, AT FTHIT
frrrY wr e S qF 9T @l
N Hoad A @I TN agT
w@izg frdar At ow &t fpaa ow
aft iy W & T Y W Ao T
qET W AW W AT qw g A
e |

Ok, Ranbir Singh (Rohtak) Mr
Deputy-Speaker, Sir ...

Mr. Deputy-Speaker: Not that one
begins to speak, I must necessanly
call hm My difficulty 1s that the
time-himit that we placed has already
expired I intend calling upon the
Mmister to reply, as most of the
points have also been covered, but 1
may assure hon Members particularly
on my left who have not spoken, and
on the right as well, that I will give
them time Either the House mught
revise 1ts allocation or may permit
me to procced on with the pro-
gramme which has been laid by the
House 1tself If the House wante to
revise that allocation, and wants to
take another half an hour or an hour
on this general discussion, 1 have no
objection Then, very little time will
be left for the clauses I am in the
hands of the House As it Iikes we can
proceed

Pandit Thakur Das Bhargava: So
far as the House 1s concerned it
appears the House is of the view
that we must proceed with the dis-
cussion in regard to this Bill. As a
matter of fact, when the House is in
your hands and when you and the
Mouse both agree, there is no point

(Amendment) Bl 3306

in not doing the thing th(
desires.

House

Mr. Deputy-Speaker: There are
other limitations also. T am told this
Bill we must finish and send on to
the other House before 8 O' Clock.

Pandit Thakur Das Bhargava: I
was talking about the resolution.
About the Bill, we must finish 1t
today So far as the non-ofticial
business 18 concerned, 1t lies with you
and the House. The House has got
full say m the matter

Mr. Deputy-Speaker: The House
has got full say But I do not krow
what the reaction of the mover of
the resolution 1s, whether he 1s pre-
pared to continue 1n the next session.
Now, prorogation would not fnish
that resolution, 1t may be continued
m the next session

Shri Warrior (Trichur) May I
make a submussion? It all depends on
the House and on you, because at the
fag end of this Session,‘if there 1s
going to be a thinned House, there
will be no purpose served. So, 1 for
one, am prepared to agree to jour
suggestion and continue this in the
next session

Mr. Deputy-Speaker: 1 assure the
hon Member that all hon Members
would be grateful to him for this
attitude of his

I hope Shrh1 S C Samanta also
would take the same line

Shri 8. C. Samanta (Tamluk) Ves.

Shri A. P. Jain: There are two
pownts involved The first is the over.
all hmut, this Bill has to be trans-
mtted to the other House before six
o’ clock The other 1s the question of
allocation of the time within that
Iimit So far as that 1s concerned, I
am perfectly in the hands of the
House, and the House can decide m
any way 1t likes.

But I would submit that some of
the amendments draw pointed
attention to certain aspects of the Bill,
and perhaps, it may be more useful
to concentrate the atiention of the



3307

[Shri A. P. Jain)
House on those particular aspects.
But, at any rate, that lies with the
House and you as to how to allocate
the time within that limit.

. Mr. Deputy-Speaker: In that case,
I would suggest that we may now
proceed with this Bill. I shall call
upon the Minister to reply now. Then,
we shall take up the clauses. And I
shall try to accommodate at that time
those hon. Members who huve not
been able to speak so far.

Shri A, P. Jain: I am glad that by
and large there is a big volume of
support for this Bill, except that
there might be a doubting Thomas
here and there.

Shri V. P. Nayar (Quilon): The
doubting Thomas is on your side.

Shri Mohamed Imam: What does
the term ‘doubting Thomas’ actually
mean?

Mr. Deputy-Speaker: That will be
clear if the hon. Member has
patience to hear.

Shri V. P. Nayar: I was saying that
the doubting Thomas is on their side.

The Deputy-Minister of Food (Shri
M. V. Krishnappa): Most of them are
in Kerala.

Mr. Deputy-Speaker: Why should
we raise that controversy now?

Shri A. P. Jain: A large number
of issues have been raised, and during

the short time at my disposal, it will

not be possible for me to cover the
whole ground. I can assure hon.
Members that 1 shall take note of all
the arguments that have been
advanced here.

Nevertheless, I propose to deal with
some of the major points that have
been raised. To begin with, some hon.
Members have said that this Bill is
not a solution or a complete solution
of the food situation as it is toddy.
I have not claimed that virtue for
this Bill. This is a very limited
measure. Maybe, I may have to bring
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forward a more comprehensive
measure some time later. In fact, I am
going to make a comprehensive
survey of all the laws which vest
Government with oné or another kind
of power, and if it is found that for
the purpose of the proper administra-
tion of the food distribution, any
more powers are necessary, or any
modifications of the existing powers
are necessary, I shall not hesitate to
bring forward another measure, and
Perhaps a little more comprehensive
measure, before the House.

I am firmly of the opinion that the
distributive machinery has to be
controlled. This does not mean that I
favour an overall control or rationing.
I am completely opposed to it, and
I shall try to resist it with all the
strength at my command.

I have been accused of compla-
cency by Shri Bharucha and Shri
Sinhasan Singh. They have said that
in my statement, I have tried to
bypass the question of high prices. I
shall only read out a few sentences
from my statement. I said at that
time:

“In spite of the record rice
crop and the improvement in the
total production of cereals this
year, as compared to the last
year, the prices continue to be
generally higher this year than
last year. It is natural for the
consumer, therefore, to complain
of these high prices.”

Certainly, that is not complacency
or overlooking the problem. All that
I pleaded at that time was that the
problem of high prices should be
viewed in the correct perspective.
That is all that I would like to say
on that point.

Shri 8. A. Dange said that he had
some doubts as to how .the average
prices would be worked out He
referred to the price indices for rice.
Actually, if the scheme of the Bill is

‘examined, it will be found that the

prices are to be prescribed for the
locallties: Indla is a vast country
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with a variety of conditions, and,
therefore, the prices vary from one
Jocality to another, and it will not do
to apply the rule of thumb Therefore,
the special conditions of each locahty
wil] be taken into account

Another objection that is being
ramsed is that instead of procuring the
foodgrains at reasonable prices, we
shall be subsidising the hoarder I
have got a chart of the prices which
have prevailed from the 28th
February, up to date at different
times I shall cite only a few of these
figures, which will give the House an
idea as to how the average prices are
going to be worked out

For instance, take the case of
Kakinada, a fairly good centre of
rice trade 1n Andhra Pradesh On the
28th February, the price there was
Rs 18-14-0, on the 13th March, 1t
went up to Rs 19, and 1t continued at
Rs 19 for some time, and then 1t
went up on 27th May, 1957 to 21-4-0
Now 1t 1s not a difficult thing to work
out the average of these prices

Similarly take another place like
Nizamabad The price of Akulu type
of rice has gone up frem Rs 18-1-0
to Rs 20-6-0 during the same period
In Bombay, the price of the Bezwada
type of rice has gone up from Rs
20-1-0 on 28th February, 1857, to
Rs 22-11-0 on 28th May, 1857 Simi-
tarlv, m the case of the other types
of rice the prices have gone up In
the case of the Gurumutia type of
rice, 1t has gone up from Rs 17-8-0
to Rs 20-14-0 This story repeats
fteelf practically in all the locahties
Therefore, the prices will have to be
worked out on the basis of the pre-
vailing prices during the period of
three months preceding the notifica-
tion, and thus the average will be
worked out

The question then amses to why 1
have selected a period of three
months and not a longer period I
have got the curve of rse of prices
here before me There is always a
certamn amount of nse n the prices,
during the period after the harvest
from the curve, I find that the major

\
(Amendment) Bill 3310

rise in the price has taken place from
the end of February up to date
About the end of February, the price
index was 98 as compared to 119 in
March, 1953 It has gone up to 105 in
the second week of May

Hon Members are aware that the
stocks are generally purchased and
built after the harvest The harvest
season of rice was m January, 1957
Afte: that, 1t took scme tume to
build the stocks, and I think, there-
fore, the period of three months has
a good rclevance to the date of the
notification b

The House will remember that
this 1s a measure of emergency, and
the emergency must have ielation to
the conditions prevailing at the time
of the emergency Therefore I beheve
that thc period of three months prece-
ding the date of the notification 1s
a fairly long period, and 1t 1s equ-
table both to the consurci as also to
the stockist

Shri Sinhasan Singh Wheat prices
have not been given

Shri A P Jain Again a question
has been raised as to why this noti-
fication will be for a pericd of three
months only As T said, this 18
an extraordinary measure We are
taking extraordmnary powers, some
powers which arc be,ond normal
powers under this amendment This
provision of three months only em-
phasises the aspect of emergency hid
after three months, 1t i1s necessary to
continue 1t we will 1ssue another
notification

Shri Easwara Iver (Trivandrum)
On a pomt of clanfication May ) §
ask whether reissue of the notifica-
tion 1s contemplated, because as I see
it, no power 1s conferred for reissu-
ing the notification?

Shri A P Jain It 1s both legally
possible and we 1ntend to do it it
sondltnons so necessitate

Shri Sadhan Gupta (Calcutta-
East)* Introduce an amendment to
that effect
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Shri V. P. Nayar: How 13 it legally
possible?

Shri A, P. Jain: Shn M. R Masam
aobjected to the exclusion of the
power of the civil court Now, I am
not fond of excluding the power of
the cival courts I do not hike it My
hon friend, Shr1 Tayabj, has given
a very cogent and befitting reply to
this pont. I will onlvy aad to the
arguments Finality has been given
to the average market rate determun-
ed by the Officer, and to no other
thing Why have we done 1t” A refer-
ence to section 3(2)(f) would show
that the Government have the power
to order any essential commodity to
be sold, the whole or a specified part
of the stock may be sold to such
person or class of persons &s may be
specified This clause vests the Gov-
ernment with the power to order the
stockist to sell to a particular person
For instance, 1 can oider the big
stockist to sell to the faiwr price shop
at a certain rate ard n certain
quantities This immediate supply to
the fawr price shops 1S meant to be
passed on to the consumer imme-
diately If there 1s no finaiity about
the price, how 1s the fair price shop-
owner to sell to the consumer® It
will lead to innumerable difficultics
After all, we propose to lay down
certain rules and reguiations and so
long as the officer works according
to those rules and reyulations, the
matter will not be just ciable But
if he does not observe those rules
and regulations, other things will pre
vail Therefore, I think that both from
the admurustrative point of view as
also from the point of view of the
mterest of the public at large, 1t 1s
neeessary that this prowvision should
be retained

Shn V Raju and Dr Krishnaswam
suggested some sort of levv from the
farmer Now, it has been the definite
and well-established policy of the
Government that we must vest the
farmer with greater financial resoun
ces so that he may not be compelled
to make distress sales at the time of
the harvest I am glad that that
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scheme 18 fructifying The law which
this House passed sometime ago for
establishing warehouses and for pro.
viding finances for marketing is now
m operation Things have made some
progress, and as a result of the larger
advances that have besn made to the
farmer, the nse in the prices between
November 1956 and May 1957 has not
been so high as it was last year That
13 a welcome feature It has duturbed
the market

So while I would not like that the
farmer should be compelled to make
distress sales at the time of the
harvest, I would, at the same time,
hke that there should be a steady
flow of commodities, particularly
foodgrams, in the market Market
channels should not be dried up None
the less, our intention 1s to apply this
law only to substantial stockists We
are not 1n a position to lay down any
limits with regard to the stock We
are collecting some figures But I can
assure the House that it 1s none of our
intention to touch the retail trader, 1t
1s none of our intention to effect pro-
curement under this law from the
farmer, nor po we want to touch the
small stockist It 15 only the big
stockist who 19 disturbing the
market who 1s creating artificial
scarcity conditions by hoarding and
who 1s raising the prices, that we
propose to touch, and we propose to
touch this class of people with all
cffectiveness So I think the proposal
to have some sort of compulsory levy
15 not a good proposal

Shr Mochamed Imam appears to be
opposed to this Bill He thinks that 1t
will disturb the market In a way, it
1s meant to be a limitation on the
frce market But what are we to do
when the free market 15 misbehaving,
when the free market wants to do
profiteering at the cost of society? To
the extent that it 18 necessary, we
have got to control the free market

He has suggested that the Bill may,
be circulated for elwciting public
opinion I do not see any reason for
1t After all, what are we doing
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ander the Bill? We are taking the
power to issue a notification which
vests Government with powers some-
what different from those under the
ordinary law today. That is, instead
of paying the price prevailing on the
date of acquisition, Government will
have the power to pay the price on
the basis of the average that has pre-
vailed during the previous three
months

In applying this law to the States,
we will certainly consult the State
Governments. The first notification we
have will give us an enabling power
But what stock to acquire, where to
acquire, whether to acquire m a part:-
cular State and in what quantities,
all these will have to be decided later.
After all, the Government have also
the power to acquire the stock at
the prevaiing rate. The only
difference here 1s that the stocks will
be acquired at the price based on the
average of the prices prevailing
during the preceding three months.
So that does not make any substan-
tial difference. If in any State, condi-
tions do not warrant the apphcation
of this law, we will certamnly not
apply 1t there

Another question has been asked,
as to what has been the effect of the
Iimitation of advances by the Reserve
Bank It has certainly produced some
effect But one single action on the
part of the Reserve Bank or of Gov-
ernment will not produce the full
effect Even the aggregate of all the
actions taken by Government 1s not
proaucing sufficient effect

I do not say that this law is gomng
to be the final solution It 1s going to
do something that will be helpful in
arresting the upward trend in prices
That will discourage hoarding
tendencies. It has to be viewed in a
hmited sense. It is not the final solu-
tion. But it is going to help a final
solution, as one of the effective
measures.

I believe I have _dealt with the
major points raised. If any further
points come up during the course of
the subsequent discussion, I will deal

(Amendment) Bill 3314

with them at that stage.

shei M. D. Mathur (Nagpur): May
1 ask for a clarification? Suppose
prices are higher in Rajasthan, but
there 18 no hoarding there. Would
Government ask some hoarder in the
Punjab to go and sell foodgrains at
the average rate in Rajasthan under
this legislation? Are Government
empewered to do that? I want
this clarification because this
Act implies two things, rise in prices
and hoarding There is rise in prices
in Rajasthan and there is no hoarding
in tne locality. Could you ask the
hoarder in Punjab to go and sell at
the average rate in Rajasthan? Will
this meet that situation or not?

Spst AL P, ladn Some geadlemen
are endowed wath a httle too much of
imagination and too much of
intellect I do not want to indulge
in mental exercise

Mr. Deputy-Speaker: We will have
turther clarifications during the clatise
by clause discussion I am going to
put this consideration motion to the
vote of the House Would Shri
Mohamed Imam like me to put his
amendment to the veote or does he
wish to withdraw?

Spri Mohamed Imam: Not pressing

er-r. Deputy-Speaker: Has the hon.
Member leave to withdraw 1it"

The amendment was, by leave with-
drawn

Ms. Deputy-Speaker: The question

“That the Bill further to amend
the Essential Commodities Act,
1955 be taken into consideration.”

The motion was adopted.

Clagse 2— (Amendment of Section 3)

Mr. Deputy-Speaker: There are a
number of amendments. May 1
know whether the hon. Members are
keen to move all or any of them?
No 7 Shn Tyab); is he moving it?
*gnri Tyabji: No, Sir.

Mr. Depaty-Speaker: No
Kamble.

20, Shri
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Shri B. C. Kambhle (Kopargson): I
am not moving any of my amend-
ments, Sir.

Shri Pattabhi Raman (Kumbako-
nam): I am moving No. 8, Sir.

Shri Ghanshyam Lal (Zalawad): I
am moving Nos. 22 and 24.

Shri Sinhasan Singh:
Nos. 35, 36 and 37.

Shri Bharucha: I do not desire to
move Nos. 1, 2 and 3.

I am moving

Pandit Thakur Das Bhargava: 1
desire to move all my amendments,
Nos. 30, 31, 32 and 34.

Shri Mahanty: I move No 9, Sir.

Shri Easwara Iyer:

I move No. 10,
and 13; also 15

Shri Goray (Poona)' I am moving
No. 11.

Shri Mohiuddin:
No 4

I am moving

Shri Vasudevan Nair:
ing No. 12, and No. 14

Shri M. R. Masani:
No §

I am mov-
I am moving

Shri Vasudevan Nair: I am moving
16.

Mr. Deputy-Speaker: Now, all
these amendments, Nos 4,5,8,9,10,11,12,
13, 14, 15, 16, 22, 24, 30, 31, 32, 34, 35,
2, and 37 may be moved by the hon,
Members

Shri K. B. Menon (Badagra). Sir,
my name was not called; amendment
No 18

Mr. Deputy-Speaker: I did not call
because 1t 1s inadmussible ~

Shri Mohiuddin:
Page 2, line 13—

1 beg to move

for “Three” substitute “twelve”
Shri M. R. Masani: I beg to movg:
Page 2, lme 20—

omit *“ and the average market
rate so determined shall be final
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and shall not be called in question

in any court”.

Shri Pattabbi Raman:
move:

Page 1, line 9—

after “hoarding” insert:
“by and dealer”
Shri Mahanty: I beg to move:
Page 2—

Ibeg to

for lines 11 to 14 substitute

“(¢) where neither clause (a)
nor clause (b) applies, the price
fixed by the Government from
time to time™

Shri Easwara Iyer:
Page 2—

I beg to move:

for lines 13 and 14, substitute:

“rate provailing in the locality
from January, 1956 to December,
1956 or the market rate prevailing
In the locality at the date of the
sale whichever 1s lowest”

Shri Goray: 1 beg to move:

Page 2, line 13—

for “during the period of three
months immediately peceding the
date of the notification” substitute:

“1n the months in  which the
Kharif and Rabi crops have been
harvested, ymmediately preceding
the date of the notification”

Shri Vasudevan Nair: 1
move.
Page 2, line 14—
add at the end.

“or the average price of the
months of October, Novembe’
and December of 1856, whichever
15 lower.”

beg to

Shri Easwara Iyer:
Page 2—
for line 19, substitute:

“which published figures by the
State Government are available in

1 beg to move:

.
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respect of that locality or that

State”

Shri Vasudevan  Nair: 1 Dbeg
to move

(1) Page 2, line 19—
after “publisher figure” insert:

“of the Central or State Gov-
ernments as”

Shri Easwara Iyer: I beg to move
Page 2, lhine 20—

omat “or of a neighbouring leca-
lity”

Shri Vasudevan Naikr I beg to
mave
Page 2—
after hine 22, add
“Provided that at places where
there are no prices published by
the Government, the prices pre-

vailing as stated by the Govern-
ment of the State shall prevail”

Shri Ghanshyam Lal: I beg to move
(1) Page 2
omit lines 6 to 8

(11) Page 2, Iine 14—

add at the end “or prevailing
market rate whichever 1s less’

Pandit Thal.ur Das Bhargava I beg
1o move

(I) Page 2—

(1) omat lhnes 6 to 10, and
(1) lne 11—

omit “where neither clause
(a) nor clause (b) applies”

(II) Page 2—
for lines 6 to 14 substitute.

“the price prevailing in the
market of the locality concerned
until the controllied rate for the
locality concerned 1s fixed by the
Government and when 1t is fixed
at the controlled rate”

(Amendment) Bull 3318

(II1) Page 2—
for lines 15 to 22 substitute

“(1v) The price prevailing
the market in the locality con-
cerned mentioned m the preceding
sub-caluse shall be deemed to be
the price determined by an officer
of the Government having among
other matters referred to the
following,

(a) the cost of acquisition of the
stock of foodstuffs directed to be sold
ncluding the cost of transport of any
of such foodstuff from the place of
production and reasonable profit om
the same,

(b) the rates prevaiing in the
maiket during the period of two
months 1mmediately preeeding the
date of the notification, and approved
by the Government such price shall
not be called 1n question 1n any
court

(v) The 1ssue of any such notifica-
tion as 1s mentioned m the preceding
sub-clause shall 1n no way derogate
from the right or duty of the Govern-
ment arranging the sale of food-
stuffs to any person or class of persons
at subsidized rates by way of relief ”

(IV) Page 2—

after lme 22 add

(3B) This Act shall not
apply to any person who owns

a stock of less than 40 tons”

Shri Sinhasan Singh* I beg to
move

(1) Page 1, hnes 12 and 13—

omit ‘in the localitv mn com-
phance with an order made with

reference to clause (f) of sub-
section (2)”
(1) Page 1, hne 17—

omit ‘“not exceeding three
months*
(1) Page 2—

for hnes 1 to 22 substitute

“(ni) Where such notification
has been issued the price will be
fixed by an officer authorised
by the Government which shall
be the lowest price recorded
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[Shn Sinhasan Singh]}

during six months before the
notification.”

Mr. Deputy-Speaker: All these
amendments are new before the
House

Shri Mokiuddin: Sir, I have moved
that a period of 12 months may be
substituted for a period of 3 months
mm the Bill for the purpose of averag-
ing the price The hon Minister has
given some reasons for selecting
the period of 3 months The mam
reason, according to him, 1s that
the stock-piling begins  after the
harvest and riee, espectally 1n the
South, 1s harvested m January, and
the period of 3 months after January,
February, March and April would be
very suitable Of course, rice 1s har-
vested in January but it 15 also hai-
vested 1n April, wheat 1s harvested in
the end of Februarv or Maich in the
south and 1n April in the north Tak-
ing all the factors into consideration,
the prices that are prevailing during
the lgst 3 months have in them a very
heavy element of speculation The
foodgramn prices have gone up by 27
per cent last year and that is a very
heavy rise, in spite of the fact, accord-
ing to the statement laid bv the hon
M.nicter on the Table, production has
gone up considerably Therefore, 1t 15
obvious that the prices prevailing
during the last 3 or 4 months carry in
them a very heavy element of specula-
tion and we will, while fixing the
period of 3 months for averaging, be
payming to the hoarders a price for
easy speculation and this will, I think,
defeat the purpose of the Bill itself

Every part of the House desires that
the prices of foodgrams should be
brought down The price of food-
gramns should go down by at least 10
or 15 per cent, so that, as the other
articles like excised articles may go
up, the cost of Living comes down a
little or at least does not go up «The
3 months’ averaging will not bring
down the prices of foodgrams and 1
suggest—and hope that thehon Minis-
ter will agree to the amendment that
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the averaging period should be 12
months, Just as the hon. Minjster
quoted the prices for vanous places
and showed that there is no difficulty
in averaging for three months, there
will be no difficulty in averaging for
12 months If you take the average
for 12 months, it will act ag a deter-
rent for the hoarders

Mr. Deputy-Seaker: Whenever any
hon Member wants to talk with an-
other hon Member, he may sit near
him and talk to him He should not
stand in the passage

Shri Mohiuddin: As the hon Minis-
ter said, 1f this Bill 1s only for the
purpose of giving @ warning to the
hoarders, 1t has to carry an effective
warmning Therefore, 1 suggest that
the period of three months may be
substituted by a period of twelve
months

Shri Vasudevan Nair I am not
convinced by the arguments of the
hon Minister about his three months’
formula _Generally speaking, 1 wel-
come this measure But I have to state
that our Minister 1s a bit late Alrcady
hoarders and speculators have bene-
fited themselves during these three or
four months Anywas 1t 1» very good
that at last our Minister has come
forw ard with this proposal But from
our experience I wish to pomt out that
gunerally the Government comes for-
ward with a notification only when the
situation has become very bad In the
Statement of Objects and Reasons it 16
stated*

“In view of the present high
level of prices, 1t 18 considered
necessary, mn order to discourage
hoarding and to prevent undue
profiteering by the traders, to
alter this provision”

For the last four or five months the
prices were nismmg I wish to pomt out
that the price of cerealis 1n Januarv
1937 showed 23 per cent increase with
the corresponding period of 1936
There was a rise of 25 per cent. with
regard to rice, 10 percent with regant
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to wheat, 27 per cent. with regard to
jowar and 57 per cent. with regard
to bajra. Now actually the prices have
gone up much higher We all know
that. The situstion is much more
serious. The people were clamouring
for the last four-five months. We are
meeting here from the second week
of this month but the Government has
come forward with this measure only
now. Already hoarders have profited
themselves Generally this will be the
case, that 18 my fear. As a matter of
fact, even Ministers were going about
saying that the situation isnot alarm-
ing I do not know whether 1t 18 1n
place now to menton a speech made
by the hon Deputy Mimster, Mr
Krishnapps. I brought that to the
notice of the Food Minister some days
ago Shr1 Krishnappa was giving a
statement to the press form Hydera-
bad. I remember 1t was on the 8th
of May He stated that the food situa-
tion m Kerala was quite comfortable
when actually there was a rise 1n
prices by 50 per cent

Shri M. V. Krishnappa: Shall I
make the position clear since I am
referred to? It is true that en the 8th
of May I made a statement of the
general food situation in the country
wherein 1 made a mention about the
situation m Kerala also But those
were the very words used by the
communist Food Minister Mr George
immedsately after he assumed office
He made a statement from Tn-
vandrum Mr K C George in
his statement said that the food
situation 1n Kerala 1s qute com-
fortable 1 used the same words
from Hyderabad and I am pre-
pared to show it from all papers of
the South, that is, Mr K. C George's
statement that the food situation in
Kerala is quite comfortable. Why
should I not repeat what the commu-
nist Food Minister has stated from
Kerala. After all it is he who made
the statement

Mr. Depuiy-Speaker: That was the
statement of the State Minister.

Shri M. V. Krishnappa: It was the
State Minister who made that state-
ment first (Interruption).

(Amendment) Bill 3322

Shri Kumaran (Chirayin  Kal), L
challenge 1t

Shri V. P, Nayar: Those were not
fus words

Mr. Deputy-Speaker: The discussion
is not on this guestion

Shri Vasudevan Nair: I am sorry
cannot accept the statement of the
hon Deputy Minister. It 15 true that
the State Minister made & wtateruent
that the position 1s not bad. But he
did not use the expression “quite com-
fortable”

Shri Mi V. Krishnappa: What dia
he say then” I am prepared to pro-
duce the papers to prove i1t (Interrup-
tion)

Mr Deputy-Speaker: Order, order.
There should be no interruption when
one hon Member 1s speaking

Shri Vasudevan Nair: It 1s ture
that he 1ssued a statement that there
18 nothing to be worried about the
posiion But after that, one or two
weeks before S‘sm Knrishnappa’s state-
ment the Food Mxmstar. came
out with another statement—not this
statement which our hon Deputy
Minister has referred to that the situa-
tion 1s worseming Perhaps our Deputy
Minister, because he was tourmg the
whole country, could not go through
that statement, that is, the second
statement That is the real position
And my request is that he should be
up to date because he 15 a Minster

Mr. Deputy-Speaker: The point Is
that the hon Mmuster in coming to
the conclusion has relied upon the
statement of the State Minister

Shri M. V. Krishnappa: ! know my
stock position in Kerala I have got
stocks 1n five places, m Calicut, Quilon,
Trivandrum and Alleppey and these
stocks can suffice for 3-4 months. I
can give the figures. What Mr. George
said from Trivandrum was .....

Mr.. Deputy-Speaker: The hon
Peputy Minister will resume his seat.

Shri Vasudevan Nair: My peint is
that generally our authorities and
government—I am not finding fault
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[Mr. Deputy Speaker]
with them-—act very slowly When
they issue a notification according tp
this Act, it will take much time By
that time—the three months’ period
will be a period of high prices That
18 the difficulty So there should be a
change in that clause I am prepared
t0 accommodate myself with any of
the reasonable amendments submiljed
here by many hon Members My
amendment says

at page 2, line 14, add at the end”
“or the average price of the months
October, November, December of 1956,
whichever 1s lower”

I have made 1t clear that I am pre-
pared to change my position The
only thing 1s that the consumers
should be benefited by this provision

Mr. Deputy-Speaker: Why would
he change? The hon Member has
moved his amendment and can press
for 1ts acceptance

Shri Vasudevan Nair: I have moved
my amendment I was just making
the posjtion clear

Now I do not want to dilate on
many other points that are not men-
tioned in my amendment But if you
will permut me I want to point out
that a very huge sum 1s being advanc-
ed by the bank on food grains I just
want to bning it to the notice of the
House

I am reading from the Reserve Bank
of India Bulletin March 1957, page 229,
“Advances against paddy and
rice particularly fell sharply to
Rs 4 8 crores at the end of Octo-
ber 1956, az against 3°8 crores in
October, 1955 In order to assist
the seasonal movement of the new
paddy crop, the Bank's directive
issued 1n May 1986 was withdrawn
in November 1956 In the subse-
quent two months, advances
against paddy and rice rose sharpe
ly to Rs 161 crores...”

That is the most important sentence.
“Although the production ot

rice in the current year was esti-
mated higher by about 4 per cent

t
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the prices did not show the ususl
seasonal fall 1n the marketing
period Advances against paddy
and rice in Andhra Pradesh rose
from Rs 2'I crores on November
30, 1856 to Rs 8 5 crores on Janu-
ary 235, 1857 while 1n Madhya Pra-
deth, another surplus area for
rice, advances rose from Rs 04
crores to Rs 29 croies or by
Rs 25 crores during the two
months

This 15 a very alarming situation
and I must say that our Government
did not foresee the crisis that was
coming and take steps to check the
rise 1n price I hope the Minister will
give consideration to our proposals at
least at this late hour

Shri Easwara Iyer. Sir, my amend-
ment No 1s 10 I am not going to
speak on the general aspect of the Ball
My amendment relates to the fixing
of the rate Under the Eessential
Commodities Act itself, the Central
Government has got power to requisi-
tion stock from the stockists and
under this amending Bill, Government
seeks to regulate the price that 1s to
be paid  Under the Act, as 1t stands,
1t must pay the stockist the prevailing
market rate which, according to the
Government, 1s shooting high In
order to enable the Governmént to
acquire stocks by payment of a fair
price, this amendment 1s brought
forward with the i1dea that it wall take
into consideration the prevailing rates
as on the date of the notification and
three months prior to that date It
will take the average and then pay
him a reasonable price Under the
scheme of the amendmng Bill, it is
provided that the Government should
be enabled to 1ssue a notification and
the date depends upon the discretion
of the Government It may come at
any time If the Government thinks
that 1t 1s necessary tomorrow, it
may come fomorrow, or, it may come
a few months later The price to be
paid 18 the average price of the three
months immediately prior to the date
of the notification.
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There are certain dificulties regard-
ing the fixation of these prices. If
the notification is issued today, pro-
bably there may not be much diffi-
culty, Suppose the - notification is
issued, as the hon. Minister has said,
after taking into consideration all the
circumstances of the case and after a
high-power committee has gone into
the matter.

Shri A, P. Jain: To cut short the
argument, the notification is going to
be issued within a few days.

Shri Easwara Iyer: Otherwise, there
is no need for pushing through this
enactment. But, then there is a
little more difficulty then. Suppose
Yhe notification is issued within a lew
days. Unless the hon. Minister is cer-
tain that everything will get itself
adjusted within the duration of three
months, he should re-issue a notifi-
cation. The Act does not contemplate
the reissue 6f the notification, If he
had said “...by issue of a notification
from time to time...” the matter
would have been very clear. I do
not want to be too technical. But,
we are legislating and so far as the
amending Bill is concerned, my res-
pectful submission is that it has got
all the defects of a hasty legislation.

In fixing the rates, there is yet
another difficulty. Probably, when
the notification is issued, for aught we
know, the prices may shoot up double
the market rate. It may be purely
imaginary or I may be only speculat-
ing. Yet, the possibility cannot be
ruled out. It may happen that with
respect to certain foodstuffs, even
within a few days, the prices may go
up. In' that case, if you take the
average, it will be higher. I have
said that we must have a fixed period.
In my amendmeat, I say that the
prices prevailing from January 1936
to December 1956 may be taken as the
average or the market rate, which-
ever is lowest. Supposing the aver-
age is perchance higher than prevail-
ing market rate, the hon. Minister
should have power to charge the
lower price. ‘That is the price 3
ucive to the interest of the public.

(Amendment) Bill 3326

My, Deputy-Speaker: Why issue any
notification at all if the prices have
come down? .

sl Easwara Iyer: I suppose I
have not made myself clear. If the
price, as it stands today, is very high,
a netification may issue today. Or,
it may come fifteen days later. After
the expiry of fifteen days, the price
may even become double the existing
price- We are not prepared to pay
the price prevailing as on this date.
1¢, when the price is so high, after
a certain time, a notification is issued
and if an average is taken, it will
be & little higher than even the pre-
vajling price as on this date. So, as
a matter of abundant caution, I want
this amendment. What is the iffi-
culty in putting “whichever is lowest”.
There is no harm in this amendment.

There are certain verbal alterations
which I have proposed. The officer
may take into consideration published
figures. What these ‘published’
figures are, has not been defined. It
may be newspaper publication er it
may any unauthentic publication. I
say “published figures of the State on
pubﬁ!lud figures of the Gazette”. 1
have put this by way of abundant
caution.  So, I commend my amend-
ments to the hon. Minister.

ghri V. P. Nayar: Sir, I shall also be

very brief. I want the House to
consider my amendment which
reads:

“or the average price of the
months of October, November and
pecember of 1956, whichever is
jower.”

There is some specific resson for
the rise in prices of foodgrains and in
respect of the Btate of Kerala it has a
very bpeculiar significance. My hon.
friend read out certain portions from
the Reserve Bank of Indis Bulletin for
March 1857. In the same paragraph,
from which he quoted, you will find
a very interesting passage which
accounts for the rise in prices. It is
stated here:

“....during the 1956 slack sea-
son from Rs. 374 crores on
May 28, 1938 to Rs. 13.7 crores in
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October A part of the decline
might also be attributed to the
directive 1ssued to banks in May
and September 1956 asking them
to restrict advances agamast paddy
and rice and wheat, gram, other
grains and pulses respectively”

17 hrs.

So, you find that the prices were
falling at a particular time, the bank
restricted the advances, and in Nov-
ember they withdrew all the restric-
tions saymng that for the seasonal
movement of grains certain credit
facihties ought to be given  You find,
Sir, by the time you come to January
the prices shoot up Very elaborate
arguments have also been given by the
hon Mimister to show that, various
circumstances came 1nto play and the
prices rose I want the hon Minister
to tell us how far this advance as
reported by the Reserve Bank mn 1its
bulletin has been responsible for the
rise m prices in January, because here
in the Agncultural Situation in India
1ssued by the Economic and Statisti-
cal Adwiser 1n the Minustry of Agn-
culture there 18 a passage and you
must hnk both of them together It
1s stated there—I am quoting from
this column for February, 1957—

“The prices of cereals during
January 1857 showed a rise of
about 23 per cent” (that 1s a
month after the Reserve Bank
withdrew restrictions on the
advances of money on paddy and
rice) “ as compared to the
corresponding month of the pre-
vious year During the same
period, prices of rice rose by 25
per cent of wheat by 10 per cent,
of Jawar by about 27 per cent and
of Bajra by 57 per cent”

So, you find that at a particular
time when the prices were falling
the Reserve Bank gives certain «ad-
vances The advances result in an
increase m the prices In this
monthly  bulletin. Agnieultural
Situation n India, month after month
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you find that the prices have been
maintained at a very high level.

1 submit to you, Sir, that there is
some special significance for this mat-
ter, when I ask the House to consider
whether in fixing the prices we have
to take mto account three months
immediately preceding
whether we have to take into account
the prices in October, November and
December It has particular refer-
ence to Kerala Here again,—I do
not want to refer to the fateful state-
ment of the hon Deputy Minister—I
would hike to refer to the statement
made by the hon Minister, Shri A P.
Jain, when he made a statemeat :in
this House In respect of Kerala
State he said

“In this State the rice crop this
year has been normal but owing
to high density of population and
crop pattern, large quantities of
rice and paddy are generally
imported every year from Andhra
and Tanjore District of Madras”

I want you to underline the word
Andhra 1 am not at all suggest-
ng that the poor peasant of Andhra
should not get more, but my State 15
one which has to import bulk of 1its
requirements  Here if you fix the
average price immediately preceding
this date— that 1s, March, April and
May—then the position boils down to
this, that we, who depend upon
imported rice for a good percentage of
our consumption, will have to pav
moie, and the money which we pay
will not go to the actual peasant of
Andhra My friend Shri Uddrama
Raman was telling me that in his
district, which 18 very much a surplus
distriet 1n Andhra, neither during his
time nor during his grandfather’s
time have they seen a crop like this

I submit, when you fix up the price
you have to consider these points I
can understand the sohcitude of the
Hon Minster for pur State in giving
75,000 tons, my are also due to
him for that But in fixung the price
I want him to consider whether it is
not more desirable, in view of the fact
that the Reserve Bank bulletin itself

that date or
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says that half the money advanced
has been advanced for purposes of
hoarding by purchasing rice and pad-
dy from Andhra State from wheie
we take our bulk supplies, that prices
be fixed having regard to the averages
for the months of October, November
and December It 1s well and good
to say, you can go to Andhra The
hon Muuster says that the Goveri-
ment of Kerala have complete free-
dom to go to Andhra and purchase
But, how to purchase” No other
State depends upon imported rice as
our State does We have a special
variety of rice which alope will be
tolerated there In the circumstances
1 submit for the consideration of the
hon Minister whether 1t will not
be demmble for the whole coun-
try, and mn particular my State,
to ix the prices having regard to the
average for the months of October,
November and December 1 could
have given hsm the figures but, unfor-
tunately, the Bill came yesterday
8s a bolt from the blue and I could
not have the usual statistics from the
published records I want the Mins-
ter to consider whether he could not
sccept my amendment for the reasons
1 have already submitied

Shri Mnichand Dube (Farrukha-
bad) Mr  Deputy-Speaker, Sur,
there seems to be some musunder-
standing about the Bill The Act will
only come into eperation when there
are two conditions The lst condi-
tion 18 that there should be hoarding,
and the second condition 1s that there
should be rise in prices on account nf
that hoarding When these two con-
ditions are there, the Central Gov-
ernment 1s entitled to issue a notifi-
cation. There 13 also a third condi-
tion that the person who 1s holding
stocks should get a fair price If that
condition has to be fulfilled, then yon
can only take the average of three
months and not six rqnths or a year
Only three months can be taken if
yYou want to pay the hoarder a fair
price  He only wanted to stock
You cannot penahse ham for that
He might have got stocks honestly in
the interest of trade and in his own

(Amendment) Bill 3330

mterest I do not see any reason
why he should be penalised for that

The arguments so far advanced
seem (o mdicate that the desire is to
penalise the hoarder As the time
he took over stocks there was no law
to prevent hoarding or preventing his
trying to make a profit for humself
Therefore, for that reason my sub-
mission 1s that the period of three
months 18 quite enough. The Bill is
not going to be a panancea for all
Bills It has only a hmited scope It
18 intended for a certamn purpose
Well, that purpose 15 severed by the
Bill as it stands

For improving the position of food-
grains and other things there are
other methods  The scope of ‘s
Bill 1s not so comprehensive as to go
to that extent Some other laws can
be framed for improving the food
position  So far as this Bill is con-
cerned, I think it 18 a fair measure
and should be allowed to go through

Shri Pattabhi Baman: Mr Deputy-
Speaker, 8ir, I wish only fo point out
certamn legal aspects of the Bill It
has been stated in the Statement of
Objects and Reasons of this Bilt
No 27 that

‘ the Central Government
can direct a person holding stocks
of foodgrains to sell the whole
or & specified part of 1t to any per-
son or class of persons"”

The word “hoarding” has not been
defined in the Bill  In clause 2 of the
proposed Bill the word “hoarding” has
been used 1n a general way It does
1ot confine itslef to dealers in food-
stufs When you turn to sub-sec-
tion (1) of clause 2, you find that
the scheme of the enactment 13 %o
grip persons selling foodstuffs In the
Hoarding and Profiteering Ordinance,
Ordinance 35 of 1043 which was pes-
sed during the war, there 18 a refer-
ence to the word “dealer” In that
Ordinance 1t 1s stated that

*
A dealer means a person car-
rying on the busmmess of

any article whether wholesale ar
retail ”
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There 1s also a definition in that
Ordmance of the word “producer” as
mcluding a manufacturer That
Ordinance which was passed during
the war, m a state of emergency,
confined 1itself only to dealers
Clause 2 of the present Bill as it now
stands will be applicabie not only to
dealers but also to farmers, agricul-
turists and others, and 1t will cause a
Jot of hardship end harassment to
agricultunists and former when they
are accused of hoarding even when
they possess with them a reasonable
quantity of foodstuf There are
many persons from Hindu joint fami-
hes and farmers in rural areas who
may have stocks of rice not only for
seeding but also for domestic pur-
poses

The present Bill 1s an amendment
of the Act 1855 In that Act, I thunk
Act 10 of 1855, you will find that
there are sub-sections (e), (f) aad (})
to section (3) which give very wide
powers For example, sub-section (e)
refers to prohubiting the withholding
from sale of any essential commodity
ordinarily kept for sale, (f) refers to
requuring any person holding in stock
any essential commodity to sell the
whole or a specified part of the
stock to such person or class of per-
sons and 1n such circumstances as
may be specified m the order, and (g)
says “for regulating or prohibiting
any class of commercial or financial
transactions relating to foodstuffs "

Then, sub-clause (j) says

“for any inadental and supple-
mentary matters— »
Mr. Deputy-Speaker:

clauses need not be read
Shrl Pattabhi Raman: All I say 1s,
they can even search houses The
power for searching houses also 1s
given  There are very wide powers
given 1n the old Act, that 1s, Act 10 of
1955  Therefore, when we do not
have any food rationing as such, if
there is any vagueness about the word
“hoarding” it may cause a lot of hard-

ship  If that 13 made clear, it would
be all nght. I find that the &pproach

All sub-
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to the courts 15 barred But then,
any statement made ia the Xouse,
when quoted before the courts, is
rarely accepted by the courts We
are not allowed to read the proceed-
ings of this House as explanatory to
any clause If the word “hoarding”
18 made clear, if any assurance 1is
given that t he word ‘“hosrding”
deals mainly with the dealers which
seems to be the purpose of this Bull
and does not grip the people at large
when any reasonable quantities for
their domestic use or for seed purposes
18 kept by them, 1t will be better

Shri Heda (Nizamabad). I am glad
that thus Bill does not make a distinc-
tion between a dealer and a peasant
Much has been said about the peasant,
but there 1s one contingency over
which we should devote some thought.
So far as rice 18 conceraed, 1t 1s a rich
crop, and I represent an area which
18 very rich in the production of rice
because 1t 1s a surplus area But
there 15 a difference between peasants
and peasants So far as the small
peasants are concerned, they have not
got any capacity to hoard Therefore,
this Bill will not apply to them It
may not harass them at all But
there are peasants who do big busi-
ness, ownung 50 to 100 acres of irrigat-
ed land, and those lands produce
quite well, and those peasants do
quite well Not only that Some of
them have got rice mills They own
rice mills also  Practically all the
rice mills are owned by one big peas-
ant or sometimes joiatly by two
or three peasants Now, if these
peasants simply because they happen
to be peasants and they are big busi-
nessmen any they have got large areas
of land at their disposal, are also given
exemption from the purview of this
Bill, I thunk 1t wall not be good n
the general intercsts

Pandit Thakar Das Bhargava: It
applies to the smallest man

Shyl Heda: The smallest man has
not got any grain at all  Therefore,
he will not be harassed.
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Ch. Ranbir Singh: They will seize
the seeds.

Shri Heda:
be seized.

1 come to another point now. 8o
far as the average price of three
months is concerned, particularly in
my area, I have noted one thing. I
take the big peasants again. When
the crop is good and when they know
the trend of the market, when the
trend in the market is upward, and
when they know it, they hoard the
grains. They do not send it to the
market. Not only that. When their
neighbouring poor peasant was in
need was thinking to send the paddy,
these Dbig peasants purchase it,
advance some money and purchase the
crop and keep it to themselves.

Shri A, P. Jain: Such a man would
not be farmer.

The seeds will never

Shri Heda: That is not the question.
Therefore, the price for the last three
months in spite of crop being good
and in spite of the harvests being
near, will not be normal and the
prices would be higher. It was so
in my place. Therefore, I join issue
with my Communist friends and other
friends that the average of the pre-
ceding three months would not be the
normal price. It would be higher
than the normal price. I hope the
hon. Minister will pay heed to this
aspect. If he wants to be fair to the
consumer, I request him to accept the
amendment of Shri Mohiuddin.

Pandit Thakur Das Bhargava rosc—
Mr. Deputy-Speaker: Does Pandit
Thakur Das Bhargava like to speak?

Pandit Thakur Das Bhargava: I
want to speak.

Mr. Deputy-Speaker: He has already

spoken. But he will be very brief
now.

Pandit Thakur Das Bhargava: I
shall be very brief.

Shri Dasappa (Bangslore): I think
the Chair said that those who did not
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have the opportunity to speak earlier,
would be called.

Mr. Deputy-Speaker: 1 looked that
side. The hon. Member was absent.

g Ch. Ranbir Singh: What about me,
ir?
Mr. Deputy-Speaker: I have called
Pandit Thakur Das Bhargava.
qfen sex ww Wiy . S,

fey efiwe amgw, ¥ wwaiw § fig
g faw & 55 oo W O ¥ WA
¥ AT W T T AT E o g s
WX @ TN ST oy § g
whawd e dd o
T 1 TE AT AT | F I WY o7
o & <Y frae qaroorg FaeeT SmgaT
ey RN weaTd fe fow oge &
frgmiwRER N whey
an o fafre age o oot =
X, q¢ AR & wrfw A QT
W QA wRifed dae §, S & nd
o ¥ e § ageag frmrear o

Mr. Deputy-Speaker: It would be
more beneficial if the hon. Minister is
convinced,

Pandit Thakur Das Bhargava: 1 am
just requesting the hon. Minister to
give his full attention to what I shail
say in these few minutes. Section .3
(2) (f) of the original Act 'says:

“Without prejudice to the gene-
rality of the powers conferred by"
sub-section (1), an order made
thereunder may provide—

for requiring any person hold-
ing in stock any essential commo-
dity to sell the whole or a speci-
fled part of the stock to such
person or class of persons and in
such circumstances as may be
specified in the order;”

T e GO e o
WAy wr i fon ofY §, ol wg
gw feur wr § fe @ d o Sfirerex
T A T %Y § ) O W '
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A A FE figean wam qew W dw Dy
o oY vy frer et §, I ¥ g A
R ¥ gt w1, &t ag ww

Clause 2 of the Bill, which seeks to
msert a sub-section (3A) runs as
follows:

“(34) (1) If the Central Gov-
ernment 15 of opimion that 1t g
necessary so to do for controliing
the rise mn prices, or preventing
the hoarding, of any feodstuff in
any locality, it may, by notifica-
tion 1n the Official Gazette, direct
that notwithstanding anything
contmned in sub-section (3), the
price at which the foodstuft shall
be sold 1n the locality in compli-
ance with an order made with
Teference to clause (f) of sub-
section (2) shall be regulated in
accordance with the provisions of
this sub-section.”

9y Agarh AT v W
TN 3 W AT AR, W fe g
W s Fwew 4 4

Shri A, P. Jaln: May 1 clear the
difficulty of the hon Member?

Mr. Deputy-Bpoaker: If 1t can be
done

Shri A. P. Jain: I think 1t will be
done

Pandit Thakur Das Bhargava: It
would be better if my hon friend, the
Minister, heard me gnd then replied,
because my real point has not been
appreciated yet If he will hear me
and then rephies, I shall be glad
Let him convince me, 1 have got an
open mind But he has not really
heard the objection of mme Kindly
hear the objection

Shri A. P. Jain: I understood his
argument

Pandit Thakur Das Bhargava: Kind-
ly see sub-clause (1) ¢

“Where, after the issue of a
notification under this sub-section,
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any person sells foodstuff of the
kmd specified therein and in the
locahty so specified, m compliance
with an order made with refer-
ence to clause (f) of sub-sec-
tion (2), there ghall be paid to the
seller as the price therefor—"

It means that if any notification 1s
1ssued for nce and wheat then, in the
locality for which the notification 15
1ssued, no person in that locality shalt
be able to sell any foodstuff except at
such a price prescribed It means
also that 1f a person has got two
maunds { gram 1n his house and noti~
fication has been issued m respect of
say, rice, then, that person would not
be able to sell it unless if it be for
that price announced So, 1t 18 not
a questron of the dealer alone

1 perfectly believe the hon. Miuster
when he says that he wants only to
prevent the traders from hoarding.
But the wordings in the Bill are such
that every person living 1n the locahity
concerned will be enmeshed and not
the traders alone

In the case of stocks, the Govern-
ment have only to 1issue an order
There is no rule in this Bill that the
stock will be talten from the stockists.
It 1s not meant for that purpose It
18 only meant to fix the price in the
locality of that article m respect of
which an order 18 issued, which means
that every possible person in that
locality will be bound by that order
to sell the stuff at that price

What 15 the operative section” It s
this “there shall be paid to the seller
as the price therefor’— Now, we
know what the cnmunal law is. We
know any contravention of this order
will be punished by impriscnment for
a period of three years We have
got 1t 1n the original Act—aection 7

Mr. Depuly-Speaker: 1 fee]l that
the intention is that even If the price

18 not fixed, the price is to be reguiat~
ed 1n that Jocality.
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Pandit Thakur Das Bhargava: In
reard to every person, and not with
repird to stockists alone. What is the
sense’ of using the words any persons
amd not such person who held stocks
arid had been required under 2(f) to
sell them.

A fair interpretation of this sub-
clause would include every person In
regard to the stockist, he gets outside
the picture As soon as an order is
issued then every person i that
locality 15 bound That 1s the pownt
at assue

Mr. Deputy-Speaker: If the price 18
to be reguiated it shall not be regulat-
ed in the locahty but mn respect o1
particular commodity

Pandit Thakur Das Bhragava: lhe
stockist does not come in No stock
need be taken from the stockust or
it may be taken But if notfication
18 issued then every person in that
area shall be bound if he wants
to sell on that price It
means that every cultivator whom my
hon frmend 1s very anxious to protect
will be enmeshed

Secondly, what 1s the offence here?
Three years' imprisonment Who-
ever charges more than the price fixed
will be responsible, whoever gives
less may also be responsible What
1s the operative part 7 I may tell
you for your consideration that in the
Essential Commodities Act, there 18 0
provision for making any rule The
hon Miuster was saying that he will
make certain rules, but in this Bill
there are no prowisions for making a
rule

Shri A. P. Jain: I never said so

Pandit Thakur Das Bhargava. This
means that the operative part w..d be
like this

Mr Deputy-Speaker. The original
Act might have that provision

Pandit Thakur Das Bhargava: This
18 the orginal Act which I have m
my possession The offence 1s thig:
If a person takes out any loan and
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does not pay the price then and
there, he will be enmeshed because
the words are

“There shall be paid the price”

Mr. Deputy-Speaker: Order, order
There should not be so many loud
voices The hon Member should be
allowed to proceed quretly

Pangdit Thakur Das Bhargava: The
price must be paid, if the seller does
not pay he loses, if he takes a loan,
he is guilty; 1f the purchaser pays
less price, he 1s stll guilty, if a per-
son wants to part away with goods at
less price, he will be still gulty The
words are that he should be pa:d a
price which 15 given here mm an order
of thiy nature where such consequenc-
es are attached to the Act, and
three years' imprisonment I should
hke that an order of this nature must
not be left vague, it should be suffi-
ciently defimite and should not enmesh
mMocent persons

We were under the impression thav
my friend shall take possession of
stocks at such a price There 1s no
provision of taking possession of
stocks Only all the persons m the
are’ are to behave 1n a certain way
1f the stocks are not or are taken but
a notification 18 issued with reference
to 2(f) then every person will have
to pay the price mentioned in the
notification In the entire Ilacka the
sale will take place 1n a certain way
Then the question that the price must
be paid 1s not in the nature of penal
offence This must be looked into

Mr. Deputy-Speaker Is there any
provision in the original Act to take
the stock”

Pandit Thakur Das Bhargava. So
far as the Act of 1955 1s concerned,
there 1s no provision to make any rule
It may be that an order may be pas-
sed that a particular stock may be
taken By specifying that the stock
of ‘one person should be taken, how
do we gain? All the other stockists
and sellers remain uatouched in that
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contingency and no fixed price can be
enforced. The entired people in the
locality are bound to behave in a
certain way and sell the goods. The
stockists are not proceeded against
I he does not ebey the order and
transfers his stock to other localities,
only I am proceeded against—I mean
the person living m the locality. A
poor man like myself will be enmesh-
ed, an innocent man like me will
suffer if I do not pay the proper price
which the hon. Minister fixes.

Mr. Deputy-Speaker: Innocent, we
might concede but not a poor man
like the hon. Member.

Pandit Thakur Das Bhargava: That
may be so. I will not certainly
remain innocent. If my interpretation
is right my hon. friend will give an
explanation. I am really innocent of
the knowledge which he wants to
impart to me. I would be happy if
he would kindly convince me. To
my mind, there are two orders; the
General Order and the Special Order.
Section 3(f) only means that the
order should be personal, and specific
and not general. Whereas the new
amendment wants there may be a
general order. Under 2(f) the order
must be specific requesting the stockist
to sell. Then there is a general order.
As 8 matter of fact this is a misuse
of section 2(f). I agree that we
should have a provision. 1 appreciate
the motives with which my hon.
friend has brought in this Bill, but I
am afraid if the words remain as they
are, it will enmesh those very persons
whom he wants to save. 1t is a con-
fused thing. Unless and untill we
have got the exact words in the
statute what should constitute an
offence, I am afraid, it will be diffi-
cult for me to vote for this Bill.

Shri A. P. Jain: Mr. Deputy- Speak-
er, 1 am sure that there is no con-
fusion in the Bill, the confusion may
be elsewhere. 1 would refer to
3(a): "It says notwithstanding any-
thing contained in sub-section (iil),
ghe price at which the foodstuff shall
be sold In any locality.”

There is a qQualification to this: “In
compliance with an order made with
reference to clause (f) of sub-section
(2), the sale must take place
in pursuance of an order under clause
(f) of sub-section 2 of section 3.
What is that? Government gives an
order requiring any person holding
any stock in essential commodity to
sell the whole or a part of the stock
to such person or a class of persons”.
Unless the Government passes an
order or orders the stockist to sell,
this clause does not come into opera-
tion. It contain two notifications.
One notification is under clause (3a)
(i). The Government finds that
there is hoarding or that the prices
are going up. It issues a notification,
and thereafter sub-clause (iii) becomes
operative. But an order has to be
passed under section 3 sub-section (2)
clause (f). That will be the second
order. What is the effect of the
first notification?  After the first noti-
fication has been passed, then the
price has to be paid as it prevails on
the date of acquisition. If the first
notification has been issued then the
price has to be paid at the rate which
is based on the average of the prices
prevailing during the preceding three
months. That is the difference and
that 1s the effect. Even in the
original sub-section (3) of sub-clause
(c) it is given as the price calculated
at the market rates prevailing in the
locality on the date of the sale. If
there is no notification the price has
to be paid at the rate which prevails
in the locality on the date of acquisi-
tion. If there is a notification then
the price has to be paid on the basis
of the average of the preceding three
months, ‘That is the only difference.
Otherwise, it makes no difference.
Anybody can buy or sell, but if the
sale takes place in pursuance of an
order, uader clause (f) of sub-sec
tion(2) of section 3 then that applies.
Nobody is going to be harmed and
nobody is going to suffer....

Mr. Deputy-Speaker: What Pandit
Thakur Das Bhargava sald was that
when this notification has been issued
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then it would be binding on the

Shri A, P, Jain: Sir, It will not be

Mr, Deputy-Speaker: It will regulate
that price in that locality

Shri A. P, Jain: It will regulate
the prices only in relation to the sales
that are made under clause (f) sub-
section (2) of section 3 “If the
Central Government 1s of opinion that
1t 1s necessary to do so for control-
Ing the mise in prices or preventing
hoarding of any food-stuff in the loca-
lity, it may by notification in the
Official Gazette, direct that notwith-
standing anything contamned in sub-
section (3), the price at which the
foodstuft shall be sold in the locality
in compliance with an order made
with reference to clause (f) of sub-
section (2) shall be regulated” in the
following manner So, the sale has
to be done in compliance with an
order issued under clause (f) of sec-
tion (3) (2) Otherwise it will not
apply

Pandit Thakur Das Bhargava I
have one question to ask

Mr. Deputy-Speaker Let the Hon
Minister finish first

Shri A. P. Jain: Certain questions
have been raised on the point whether
the hoarding can be done only by the
dealers I am not prepared to
accept the amendment that has been
brought forward for the reason that
1t prescribes conditions for the issue
of the notification Whether the
hoarding 1s by the dealer or whether
the hoarding 1s by the farmer, 1if
the result 1s that 1t leads to a rise
in price or if there is hoarding, then,
Government will acqure that power
As to the point against which persoa
1t 15 to operate will be found later on
Another amendment prescribing 12
months period has no relevance with
the emergency we are facing I have
got the figures with me The amend-
ment will not be helpful in the con-
text of the prevailing emergency The
price an June 1956 was 85 as com-
pared to 100 relating to the base
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1952-53 In December it went up to
101 and it came down in March to
97 and in May it agamn rose to 103
They are probably somewhere near
about 105  That 1s not going to make
& matenal difference  On the other
hand, prescribing a longer period
will create innumerable difficulties
After all, it has been pointed out by
my hon friend 8hr: Dubey that this 15
a clause which empowers the Gov-
einment to act under an emergency
I cannot accept the amendment

Shri V. P Nayar: What about the
last three months of 18587

Shri A. P. Jain: I don’t see any
virtue about the last three months of
1956 As I stated, the harvests arnve
in the month of January Stocks are
acqured from the end of February up
till now I am going to 1ssue a noti-
fication almost i1mmediately and I
don’t think that this law is meant to
punish anybody apart from regulating
certain conditions

Shri Goray: Is the Minister pre-
pared to accept my amendment? My
Amendment 18 No 11

Mr Deputy-Speaker: Pandit)1 want-
ed to ask a question It should be
only a question

Pandit Thakur Das Bhargava: 1
want to know whether the words ‘any
person’ occurring in clause 3 mean the
stockists Or, does 1t mean any
person m the world? N

Mr. Deputy-Speaker: One who has
been required to comply with the
order

Pandit Thakur Das Bhargava: If it
means persons against whom the order
was passed, 1 have no objection

Shri A. P. Jain: This 1s specified in
clause (f) of sub-section (2)

Pandit Thakur Das Bhargava: What
does the words ‘any person’ mean”

Shri A. P. Jain: Any person selling
foodstuffs of the kind specified theremn
and n the locality so specified in
copplhiance with an order made with
reference to clause (f) of sub-
sectaon (2),
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Pandit Thakur Das Bhargava: Is it
the stockist alone and no other per-
son?

Mr. Deputy-Speaker: The Hou
Minister will reply

Shri Narmsyanankuntty Menon
(Mukandapuram): The hon Minister
stated that the notification will issue
mn a few days Before August, 1957,
mn the whole of the South fresh crops
will be coming in  If rice stocks are
to be requisitioned as per thiz notifi-
cation, the price will be the price that
exists now, that 15, 103, I am asking
the hon Minister to state whether he
is gong to give statutory recogmtion
to the price prevaihing now to con-
trol higher prices

Mr. Deputy-Speaker:

other question®

Shri V. P. Nayar: I would request
the hon Minister to reply to the points
1 have mentioned

Mr. Deputy-Speaker: It 13 not a
private matter between the Minster
and the hon Member

Shri Ghansbhyam Lal: 1 am referring
to clause (a) of sub-clause (1) of
page 2

“where the price can, consist-
ently with the controlled price of
the foodstyff, if any, fixed under
this section be agreed upon, the
g(reed price”

This presupposes that there 18 a
controliled price We are dealing
with the hoarders and the profiteers
Does not the hon Mmister think 1t
proper to do away with this clause?
By agreement with the hoarders and
the profiteers it will only lead to
prices higher than the controlled
prices

Another question 18 with regard to
sub-clause (¢) We say that it 1s the
price which is the average price of the
three months immediately preceding
the date of the notification  Suppose
for any reason the prices recede and
the prices when we procure the foed-
grans become lower than the average
of the last three months Suppose
this thing happens.

What 18 the

AAMSNdmerd) BIl 3344

Mr. Deupty-Speaker: The hon. Min-
1ster has already answered this peint
Perhaps the Hon Member was not
present mn this House at that time

Shri Sadhan Gupta: What I want to
say 18 this

Mr. Deputy-Speaker: We are adopt-
Ing an extraordinary procedure today

Shri Sadhan Gupta: The Hon Minis-
ter stated that he would ssue a noti-
fication in a few days I beheve that
there must be the notification issued
with reference to the particular loca-
lity Is he gomg to issue different
notifications with reference to the
different localities®

Mr. Deputy-Speaker: He may not be
able té disclose it just now I my-
self may not be able to disclose it
just now

Shrt V. P. Nayar: The rise n prices
was due primahry to the unrestricted
advance which has been reported by
the Reserve Bank affecting different
States  What will be the pomtion of
the different States which are
obliged to buy large supplies from
neighbouring States? We are not
worried about the price which will
reach the aetual cultivator Once it
15 hoarded, will not the hoarder and
the profiteer take away the cream of
the money?

Shri Dasappa° I have a question

Mr. Deputy-Speaker. This is the
last question

Shri Dasappa. If, after the notifi-
cation 15 issued and the seller, the
farmer or the agriculturist does net
find the purchaser, may I know whe-
ther the Hon Minuster 15 going to
take 1t humself or withdraw the noti-
fication”? (interruptions)

Mr. Deputy-Speaker: Let us heat
the Hon Mimnister

Shri A, P, Jain: First I shall deal
with my hon friends in the eppomte
benches For the words ‘prices pre-
vailing today’ I am substituting
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‘prices worked out on the basis of the
prices prevailing during the preceding
tiree months’ The prices will be
lower than the prices prevailing to-
day Therefore, it will not only
arrest the price but 1t wall bring down
the price  So far as the other ques
tion 13 concerned, it 13 totally irrelev-
ant because if the prices prevailing
today are Jower than the prices work-
ed out on the basiz of the average
of the last three months, we are not
going to 1ssue a notification  There
1s no point of issuing it  So far as
Shr1 Dasappa’s point 1s concerned, f
the stockists do not buy we will buy
the entire quantity

Mr. Deputy-Speaker: I will put the
amendments to the vote of the House

The question 1s°
Page 2—

(1) omit lines 6 to 10 and
{u) line 11—

omit “where neither clause (a)
nor clause (b) apphes”

The motion was negatwed

Mr. Deputy-Speaker: The question
is

Page 2—
for lmes 6 to 14 substitute

“the price prevaiing i the
market of the locahty concerned
until the controlled rate for the
locality concerned 1is fixed by the
Government and when 1t 1s fixed
at the controlled rate”

The wmotion was negatwed

Mr. Deputy-Speaker: The question
is

Page 2—

for lines 15 to 22 substitute

“(1v) The price prevaihng n
the market in the locality con-
cerned mentioned in the preceding
sub-clause shall be deemed o be
the price determined by an officer
of the Government having among

(Amendment) Bill 3346

other matters referred to the fol-
lowing,—

(a) the cost of acquisition of the
stock of foodstuffs directed to be
sold including the cost of trans-
port of any of such foodstuft from
the place of production and rea-
sonable profit on the same.

(b) the rates prevailing in the
market during the period of two
months 1mmediately preceding
the date of the notification, and
approved by the Government
such price shall not be called in
question 1n any court

(v) The 1ssue of any such noti-
fication as 1s mentioned 1n the
preceding sub-clause shall in no
way derogate from the right or
duty of the Government arrang-
ing the sale of foodstuffs to any
person or class of persons at
subsidized rates by way of rehef”

The motwon was negatrwed

Mr. Deputy-Speaker: The question
15

Page 2—
after hne 22 add

“(3B) This Act shall not apply
to any person who owns a stock
of less than 40 tons "

The motion was negatwed

Mr Deputy-Speaker: The question
18

Page 2, hine 20—

omit “and the average market
rate so determined shall be final
and shall not be called in ques-
tion 1n any court"”

The motion was negatived

Mr. Deputy-Speaker: The question
18

Page 2, hne 14—
add ut the end

“or the average price of the
months of October, November and
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[Mr. Deputy Speaker]

December of 1956, whichever is
lower”. *

The motion was negatived.

Mr. Deputy-Speaker: I shall put all
the other amendments to vote.

Shri Pattabhi Raman: I wish to
withdraw my amendment No. § in
view of the assurance given by the
hon. Minister.

Mr. Deputy-Speaker The House
does not give permission.

The question is:
Page 2, line 13—
for ‘“three” substitute ‘“twelve”.

The motion was megatived.

Mr. Deputy-Speaker: The question
is:
Page 1, line 9—

after “hoarding” insert:
“by any dealer”.

The motion was negatived.
Mr. Deputy-Speaker: The question
iss :
Page 2—
for lines 11 to 14 substitute:

“(c) where neither clause (a)
nor clause (b) applies, the price
fixed by the Government from
time to time”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 2—
for lines 13 and 14, substitute:
“rate prevailing in the locality
from January, 1956 to December,
1956 or the market rate prevail-,

ing in the locality at the date of
the sale whichever is lowest”.

The motion was negatived.

(Amendment) Bill 3348

Mr. Deputy-Speaker: The question
is:

Page 2, line 13—

for “during the period of three
months immediately preceding
the date of the notification” subs-
titute “in the months in which
the Kharif and Rabi crops have
been harvested, immediately
preceding the date of the noti-
fication”.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
for line 19, substitute:
“which published figures by the
State Government are available

in respect of that locality or that
State”.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
,Page 2, line 19—
after “published figures” insert:
“of the Central or State Gov-
ernments as”.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2, line 20—

omit ‘“or of a neighbouring

locality”.
The motion was negatived.

Mr. Deputy-Speaker: The question
183

Page 2—

after line 22, add:

“Provided that at places where
there are no prices published by
the Government, the prices pre-
vailing as stated by the Govern-
ment of the State shall prevail”.

The motion was negatived.
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Mr. Deputy-Speaker: The question
: B

Page 2~
omit lines 6 to 8
The motion was negatived

Mr. Deputy-Spesker: The question
s ¢

Page 2, hne 14—

add at the end “or prevailing
market rate whichever is less”

The motion was negatived

Mr. Deputy-Speaker. The question
is:

Page 1, Imes 12 and 13—

omit ‘in the locality n com-
plhance with an order made with
reference to clause (f) of sub-
section (2)*

The motion was negatwed

Mr. Deputy-Speaker: The question
Is

Page 1, hne 17—

omtt ‘“not exceeding three
months”

The motion was negatived.

Mr. Depaty-Speaker: The question
i

Sage 2,—
for hnes 1 to 22 substitute—

‘(1) Where such notificatien
has been 1ssued the price will be
fixed by an officer authorsed by
the Government which shall be
the lowest price recorded during
SIX 'months before the notifica-
tion”,

The motion was negqtived.
¥ -, Deputy-Speaker: The question
N

‘R Clause 2 stand part of the Bill"

The motion was edopted
‘lause 2 was added to the Bill

New Clause 1-A

Shrl Pattabhi Raman: I be to
move:

Page 1—
after line &, wnsert:

‘1A Amendment of Section 2
In section 2 of the Essentia] Jom-
modities Act, 1955, after clause
(d), the following clause shall be
added, namely —

‘(e) dealer means any parson
carrying on the business of selang
any article whether wholesale or
retall” r

Mr. Deputy-Speaker: The question:
1S

Page 1—

after line 4, insert
‘1A Amendment of Section 2-—
In section 2 of the Essential Com-
modities Act, 1955, after clause
(d), the following clause shall be
added, namely—

“(e) dealer means any person
carrymg on the business of selling
any article whether wholesale or
reull” "

The motion was negatwed
Clause 1— (Short Title)
Pandit Thakur Das Bliargava: Sir,
I beg to move
Page 1—
after lIine 4 add

“(2) This Act shall remain 1n
force for one year only”

We know that this 15 a measure
meant to meet an emergent situation,
as my hon friend has put it and as
such it 13 a temporary mesasure.

Shri A. P. Jain: I never said that.

Pandit Thakur Das Bhargava:
Therefore  should not be made a part
of the permanent statute book of the
country After reading the entire
Bill T am convinced in my mind that
1t 1s *neither properly worded; nor is
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[Pandit Thakur Das Bhargaval]

it capable of carrying the meaning
;assigned to it by the hon. Minister.
“The hon. Minister said it is not a
penal law, that nobody is going to be
punished. Then it is merely a pious
-wish. Who is going to obey this law
if there is cno penalty behind it.
Therefore, my humble submission is
that -as this is meant to meet an
emergency which has arisen, it
:should not be put permanently on the
;statute-book. This may remain in

force only for one year. We hope
that conditions will improve. Accor-
ding to the hon., Minister himself

fthere is no famine in the country. I
also take the same view. If there is
scarcity in some area it does not fol-
1low that conditions are so bad that

‘we should have rationing. Therefore -

one year’s life for this measure is

guite enough.

“Shri A. P. Jain: Sir, this is meant
to be a permanent part of the per-
manent statute-book of the country,
except that it will be exercised only
in case of an emergency, that is when
wertain conditions prevail.

"Mr. Depiuity-Speaker:
ds:

The question

Page 1—
After line 4 add:

“(2) This Act shall remain in
force for one year only”.

The motion was negatived.

Mr. Deputy-Speaker:
is:
“That clause 1
Bill”.

The question

stand part of the

The motion was adopted.
‘Clause 1 was added to the Bill.

"The Enacting Formula and the Title
were added to the Bill.

‘Shri A. P. Jain: Sir, I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker:
ed:

Motion mov-

“That ‘the Bill be passed.”

31 MAY 1957

(Amendment) Bill 3352

Ch. Ranbir Singh: Sir, the amend-
ing measure would have spread a
wave of anger and hatred against
Government had there been no pro-
vision as exists in sub-section (iii) (c)
of the proposed section 3A.

That provision says:

“where neither clause (a) nor
clause (b) applies, the price cal-
culated with reference to the
average market rate prevailing in
the locality during the period of
three months immediately preced-
ing the date of notification”.

1747 hrs.
[Mgr. SpeaKER in the Chair]

Mzr. Speaker, as you know this is
harvesting season for wheat. After
decontrol this was the first year when
the prices had gone up to Rs. 16 per
maund, which was almost near the
controlled price of wheat at the time
of decontrol. There have been periods
in the year 1954-55 when agricul-
turists needed price support and it
was with the greatest difficulty that
the Ministry of Food and Agriculture
agreed to give price support to wheat,
rice and several other agricultural
commodities. We were told at that
time that it was not possible because
there was shortage of warehousing
facilities.
that the production had not increased
to the extent that the marketable
surplus was high. While we can find
warehousing facilities in the interest
of consumers, we were unable to find
warehousing facilities in the interest
of growers. I am happy the hon.
Minister agreed to give price support.”
That was the first year when the
wheat growers could fetch some price.
I am sure nobody in this House has
any sympathy with the hoarders and
I will be the last person to have any
sympathy with the hoarders of grain.
We cannot create foodgrains through
legislation. We cannot remove

It was argued at that time

ae

the |

difficulties of the country by passing |

fresh legislation. We can pass over
the difficulties temporarily with the
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help of such legislation. We shall
_have to put in more funds for grow-
:ng food grains in the country. I am
.‘in this connection reminded of a
gecommendation made by the Minis-
ters of Food and Agriculture of the
various States to the Planning Com-
mission that a provision of a sum
of Rs. 100 crores be made for
increasing the production of food
grains. It was not agreed. But today
Rs. 25 crores of subsidy could be
found in the interest of the consumers.
I would impress on the Minister that
if the situation is to be remedied and
it the Second Five-Year Plan is to

(Amendment) Bill 3354

suce red he should place more funds at
the isposal of the agriculturist.

My Speaker: It is now 550 and 1
sha)) Put the motion to the House.

T™H® question is:
+That the Bill be passed”.
The motion was adopted.

My Speaker: The House will now
stan (1 adjourned sine die.
17-5¢ B>

T’hc Lok Sabha then adjourned
sine die





